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LEGISLATIVE ASSEMBLY 

Friday, 2uth -'larch, 1942. 

; , 
The Assembiy met in the Assembly' Chamber of the Council House at 

Eleven of the .Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
t·he Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

BBAlIMIN P'BOTOGBA.PDR-DBArrsJUN IN TBlI: O:rnCE OF '1BE DIlIl:t"lOB; 

GENEBA.L OF ABCB.8oLOOY. 

217. *lIaullD& Z&rar All 1D1&D: (a) With reference to the reply given 
to &ton'ad question No. 168 asked by Sir Syed Raza Ali nn thE' 26th 
~ r r  1941, will the Honourable the Education Member pleaH state 
whetl.t·r the Brahmin Photographer-Draftsman is still employed in the 
Offiee of the Director General of Archreology or his appointment 11as since 
been cancelled '1 If so, from what date his ~ppo ntment has been 
cClllt'elled? 

(L) Did the Honourable Member examine the work. done. by, JIim. (Iond 
satisf;y himself that he was not up to the !bark?' ~  '/\ 'f1ict.'1h1it' the 
negatives, slides, etc., prepared by him were all worthless and th!lt ~  

appointment resulted in considerable loss to Government?· 

The Honourable Kr. N. 2. Sarker: (8) The appointment of t.he Photo-
grafJher-Draftsman referCf'd tu was cancelled with effect from the ~t  

Jo'ebruary, 1941. . 

(b) The answer to.both parts of the question is in the negative. 

LITEBABY WORKS BY CERTAIN OFFIOERS OF THE ABOB..!I!:OLOOIOAL 

DEPARTMENT. 

218. *Maul&Da ZI&r Ali lD1aD: Will the Honourable.tbe .. ;lkiooaiio! 
Member please state what literary works such as Memoirs, Guide Books. 
and Catalogues have been published by the following officers of the 
ArchlBOlogical Department since their appointment in the Department: 

(1) Mr. G. C. Ohandra, (2) Mr. Vats, (8) Dr. Chakravarty, (4) Mr •. 
Srivastava, (5) Dr. Nazim, (6) Mr. Moileer, (7) Ml. 
Ramchandran, (8) Mr. Ghosh, (9) Mr. Waddington? 

The Bono1U'&ble 1Ir. B. 2. Sarker: A statement is laid on'the table . 

( 1391 )' 
. , ,. 
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~ or  ftuWu1McI "y .It. 0lbw" 
Mr. JI. S. Vate 

111'. ~  ~ 8 ' 

111'. T. N. R ' D ~ n~ inn. 

Dr. II. Nuim 

)(1'. A. Ghosh 
D,. Cbakrabvty 

, 

)(1'. H. L. Sriyaatava 

• ExoIYatioll!lat Harappl' in the Annual Bibliography 
of Indian Arch.JlDiY Cor 1937. 

Artio" on M nJim mlnlllDenla of WNtera. India ia 
.. Sty_line India', Palt ". 

( J) Tiruril ~ p ram Oave Temples and thf'lir paintinea 
publi'hed in tbe ,Journal of tbe Indian Societ" of 
r,rlental Art, o.lcuUa. 

(2) Copp~ Coin' of t ~ S.d.llka,, __ Xilll Cbaad ... r~ 
ID!Ul pubJi"hed in the O. R. Bhandarkar COlOme. 
moration Volume. 

(3) Short Guide to the Indian ~ D  ArcheolO(!ioal 
Section, publillbed by tbe 7rlll*_. 

Seleeti.Jn! from the Pelh .. a'i DtAer publiabed b) tbe 
Go"ernlDent of Bombay. 

2. An epigraphical IDem )ir on the Bijapur i D8criptioD8. 

Guide to Nalanda. 

1. L'Ud!lnlvarga an~ r t  Teste, an~ r t en Tr&DII· 
eription, Avec Traduotion' et Annotations, Sulvi 
ct'une Etude C~ t ' 8et de Planch88 Part II (Publi. 
cation delayed due to .. ar). 

I. India and a a~~ar 1  (Jblloription). 

3. ,lames PriDllep (His life and .. or ~  

I Lahore I'ort-Bistory and Restoration '-Annual 
Bibliograpby of Indian Arch.ology, Je3li. 

C4NOBLLATION 01' A.' MUSLIM'S APPOINTMENT IN THE WESTERN Cmcu, 
ABOH&OLOOICAL SURVEY. 

219 •. *JII,u'IDI Zalar Ali DaD: (a) Will the Honourable the Educathll 
AL('mbpt' please state if it is a fact that the SuperiI)tendent, "'estern Circle, 
Arch'l-oJogical Survey, made two appointments of Muslims. clerical and 
technicsl in his own office but the Director General of Archff'ology ordered 
him 1.0 appoint one Muslim only and to cancel the appointment of tLe 
~~  -

(h) Was  this interference on the part of tIle Dire('tor General jUlltifled 
especially when the Superintendent had made the appointments spvera.: 
monfhll before the orders were given to him by the Director General? 

~  III it also a fact. that three ministerial vacancies of long duratiou 
occurred in the Office of the Dlrect<?r General of Archlilology and in all these 
th:-ec wcancies Hindus \'I'ere taken? 

. ft. BODoarable Ill ••• :a. Barker: (a) The Director' General ordered 
that One of the vacancies Ghould be treated as unreserved and the appoint· 
ment of a Muslim to that vacancy was aooordiIlglyoancelled. 

{b) The head of a Department is responsible for seeing thst the orderl 
reWing. to oom m~na  !'eprtlsE>ntation are carried .outsnd has power t'l 
cAaeel any appolDtment made contrary to the orders when it comes to his 
notice. -

(c), Yea. 
, \0 

Mr. GcmD4 V. DtlbmDkb.: May I know the lIam(' of the 8 p~r nten
afoot, Western Circle? 



'STARltI:D QUBlft'lOlITS AND ANSWS1\8 139t. 

"ft.-· ..... bl. 1It' •• ~ •• "rilr: Dr. Munair .. 

Mr. Got'bll V. DtIIlmaJrh: Was this appointment made in contraven--
2tion of t}n, roster laid -toWn by Government? . 

1:11 •• D~ 1e Kr. W. ll. Barker: I think 80. 

-APPBALS .urB P.ll'ITIOlJ' BY ST.l.I'F OF TIIB ABCB&OLOGIOAL DBPABTJlIIll"l' • 
. ~  

t220. *Kr. Muhammad AUar All: Will the Honourable the Education 
lleIilbt:r please furnish the lO11owing particulars in respect 01 I.I.ppell.l8 'and 
petitionR submitted by gazetted,non.gazetted and inferior. staff of th4. 
Archaeological Department against the orders of the Government of India, 
D re ~r General of Arcftreology, and Circle per 1 ten ~nt  since the 
pt'e~~nt Director General of Archreology assumed' charge? . 

Authority Brief lubject Orden J::'! by 
.Name aAd oommunity who paued o t e~ '1 Grounda ap~ t:e or 
of the appellant or the ordltl'll pueedor of . re 18~ 

petitioner. under punishment appeal. . a ~or t  with . 
appeal. 61MPded. reUOn in brief. 

I 

.. ~  

, .. 

The BOIlourable JIr. If. R. Sarker: The information is being colleoted 
:and will be laid on the tRble when compiled. 

POSTPOllTBKBNT OF THB RBOBGA1fISATION OF TO ABOJUl:OLOQIOAL' 

DlaPABTIUINT. 

t221. *Kr. Muhamma.1 Ashar .Ali: With reference to his answer to 
part (b) of starred question No. 136, asked by Maulvi Abdur Rasheed 
oChalldhury in the Legisilltiv,e Assembly on thtl 11th November, 1941. will 
:the Honourable. the Education Member please state if it is a fact tl.a.t the 
·consideration of the reorganisation of the Department which m~' e tate ' 
the provisional appointment of the present Epigraphist to the post of the 
Veput." Director General of Archleolog,y has' been n e n te ~' e  

Th. lIOBourable Mr. N ••• Barker: No. The matter is still under the 
·consideration of o en D tt~t  but in view of the nan ~ considerations. 
involved it is not possible to give effect to any reorga!,!ization scheme 
during the period of the war .. Further consideration of the matter will be 
resumed as soon as the emergency i. over. 

t ADllwer t.o t ~ queltioo laid on th& table, th;-~ ' ~n~ ~ n  .lIMnt: 
'A 2 



I.,i [2O'ra lfARCII, 1949: 

LITBlU.BY WORKS BY TBB DBPUTY ~  ~  ~t' ~ ~r~ 9' ' 

~m  *Mr. Muhammad .&ahar Ali: (a) With reference to thf" reply given 
t ~t~ question No. 166, ask4d by Sir e '~  ~ ~~t~~ ~ e  
AlI!lembly on the 26th e r ar~  1941, in conuectiO!l' with the app,Q1p.nf;. 
of Government Epigraphist as officiating Deputy Director General or-
Archleology, will the Honoura\>le the ~ e~o  ~m~r pIeue date, if it" 
is 1\ fact that the Annu .. ) Reports o ~ e' ArehlroiogieaI S'fu'vey OJ lb4lia,. 
'Memoirs and Guide books form the chief literar\' work ~ bv the head· 
qual'tfn staff··of tbe DirectQl' GenerAl of. Arcmec;Joi)·?\. • 

(b) If so, will he please lay on the table a Jist 0' t·he t~ra ~  work, 
done' b,v the present Deputy Director Gener.r·of re ' r~ a n 1e -hi&-
appchitment (for which he was pe ' a ~ .. removed from· tile p rap ~ 
Broocb and transferred to the headquarters office)? 

The Honourable Mr ••• B. Barker: (8) No. The lIterary wurk a ~' 

"'iti-in the ordinarJ duties of the headquarters staff of the Arebeologica" 
~ e  conlrista mainly' of . the revision and preparation· o~  the Preu of 
publications issued by the Archeological Survey. 
(b) A statement of publil'ations which have been prepared for t!w. 

re~8 by the present Deputy Director ~ ' eC  is l.d on the table; 

~t t t  

1. Annaal Report of the Arclueological Sarvey of India, Part I-I937·3fl. 
a Annaal Report of the Arch8e010gical Sorvey of Inaia, Part II. 
3. Memoir on Panahalaa and their Capital Ahicb&batra by Dr. R. C. Law . 
. 4. llemoir on the Manley Collection of Sklne Age Tool. &y Dr. A. Aiyapp&D. 
5. Memoir on the Technique of Calting Coina 117 Dr. B'irW a m ~ F.R.S. 

~  Memoir on·Blrly IDdia .. Tenaaoitaa by .. Col . .D. B •. GatdDn. ... 
7. MeJI'ooir on the Biatorical Scalptorel of the Va.ikantha.peramaI T_ple at Kanah. 

by Dr. C. MiDakahi. . :  . . .. . 
8. lim.oir on Excavationa in Swa.t and p ora~  ill tile Oxaa' 'rerritoriei of 

Afghanistan by Wright and Berger. 

9. Memoir on the Be.d. fIrom Taxila by MJ. N. ·C. Beak. . 

10. Memoir on the Nalanda and it, Epigrapbica.l lPaterial by Dr. Virananda. Sha.tri. 
11. lfemoir on Central ~ a n fragments of ta 8 oor ~ra 4 ar~ te byI?r. 

Sten Kt'nlw. . -' - " 

12. Annual Report 4lD ~t t  Indian Epigraphy for 1937·38. 

TDIl'OBABY AND WOR.CBABGlW SUPERIOR ST.tFlI' E'IIrPLOTED AT CEBT.im' 
. ABcIlAllOLOGICAL EXCAVATIOl(S. 

t2Sl. *1Ir. Muhammad .&zhar AU: (R) Will the Honourable the Edoci. 
tio!! )lember be pleased to furnish information showing tne number, 
designation, pay and duration of appointment of temporary and work· 
chiirgedsuperior staff employed by th&· ArolalBOlogioal", .DapartDimc·?in 
conneC't;ion with excavations at Taxilaand HS1'8ppa during each yell' irom. 
1~7 to 1981? . . i. 

I h) win he also fl1mish' similar informJloticm ill. respect ~  ' ~  '. atlj(:. 
etnW9yed ~  ~~4  aJld 194~ .a.t ~~a ar  . __ .. " __ " 

t Aaawer tCllhU queitlon laid on the' table, the quut ... behlg ableM. , , 



ilTARftII'.O qc£STIONS AND ANSWJ!lRS 

1_ 
!ht BouoUratile -xr. ]f .• 11.. Barker: (a) The records relating to tempor-

"r, and work-charged t>ptab1ishment employed at Tax'lla have beaG_ 
-atlUstroyed. The particUlars of .establishment employed at arap~a a~ 
. bejngcollected ana win he l'a\d on the table of the HOUle when reoetved. 

. (b) A statemeat -showing the staB employed at Ramnagar is laid on thIS 
·-tlLble. 

·".mpo,ar, alul Work.ehargtd f&.lcibZiM!ment """lolled in CI,.,.""O.n .wUA E«catlClHOf/' 
a' 1\/Jmnag"r. 

T.poraryor 
Total. 

~o  Deaigll8tiou. a~  From To Work 
~ e  

19"·4J. 

lh. .. 
Draftl'iman. 70 1·1·4() 28·2-41 

'~~  Do. 60 )·3·41 16-3·41· :Co. .  • 
per ~ Of£:rre8VBt· 75 ~ ~2 ~ 28·2.41 Do.. . ~  
tionp. 

1 Surveyor 160 '·2·4.1 28·2·41 Do. • 
I Do. "0 l·3·U ]5-5·41 Do. . 

J'94J·#I. 

I Dra t9~  . ;u, 1.3·41 ~~  Do. "I 
1 Do. .100 2·7·41 . .28·2·42 
J Do. '60 '~  De. 
I Do. -80 17.'1·41 Do. 
J Do. '60 ·'0·1.41 1)0. 

I Do. 60 ~  12·.4J Do. 
I Sup,.rvi!!\X ~  OM' a· "'US J·3·4) j!O.6-4) Do. . H 
tions. 

I Surveyor .sO Do. ~0 10 4  Do • 
I Do. ~  19·12.41 28.2.42 
1 Syst&matic lh8i8temt 060 26·8·41 28·2·42 Do. 
.J. Pottery ~ 't er 36 168·"] Do. Do. 
2 FUJlil DroftllDlE'n .30 25·) 1·4) Do. Do •. 
I Marksman . 40 8·12-41 Do. Do. 

t224. *111'. Xuhammad. A.bar.Ali: (8) With reference to t e tatem~t t 
1!Ihowing the major . literary werkll of Dr. K P. Cha'kravarti placed on the 
table of the o~ e in answer to starred question No. 136: asked on the 
·Utht\ovember; 1941, wffi the Honourable the Education Member please 
·state which items of :the liost re'ate to the wot'k don-e bvthfl Do~tor b,·fore 
hie appointment in the ArchfOOlogical; Department and ··wbiC!b ;of them 
.relate to his work doneb:v him after his appointment.?" .. . . ~ " 

(b) Will 'he please state whether· ~ Dtr t oo  ~ . t ~ ' p 4p~t  
Indica or the e,aiting ·of tha1; ~ma  fonn pan of his official duties? IfllP 
hGS ~ otl1er p at o~  of impo.rtallce dealing .with Arcblllolog) ~ .. hi' 
·-credlt. . .  ) .. 

t r~ 1 ~ 1t D1'a e r  N. ~ ~  (n). AJ!tl.tement is ~ ~ 
ab e.. ... ... J •• 

'. .,,, 
t Answer t.o thU; cp1eItion laid all the tablE', the qUNtioner· being abaent. 
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.. (b) The editing of the EpigTaphi .. lndirac,forms-pari of the :iuti.18 . of. 
tWo GovemrnentEpigra:r-hist and he is expected to makecontnDutioDs; to 
it osl.ar as bisother <lntics. permit. The publications by Dr. Chakravarti 
of archa!ological importance which were publis}J.ed separately and Dot u· 
contributions to the EpigTllpllia Indica are indicated in the Statement laid, 
on the table. 

StGtement ,IIov';ng tile Worb by Dr. N. P. CAakrtwat .. 

(G) Before "a,' GPpointmeftl i" • Are •. IHpa. 
1. L'Udanavarga Sanskrit. Tl'xte Sanscrit I'n TranlcriptiOil. Avea: Traduction et 

Annotatiolllw Suivi d'lUl8 Etude Critique et de P1ancbel. Part t. 

a. India and Central Asia . 
. 3. Tbeail for Ph.D. degree at Ca!'lbridp, diaculling tile ~ to~ar fingailti,: ~ ' 

IIlIgraphical value of t ~ Kharolhthl doc'IIJDtnte dilCO"fer4id by SIr ~ re  SteID 1D. 
Central Asia. . 
4. Sanakrit Udananrga and ita Prakrit Originals. 

5. Lea Mota Bbuba dane Ie Commentaire de B'arvanand. Sur l'Am.rakOlba. 

(b) Afttr Ai, a~ tmt  in tile .4 rr Ial. TWptt. 
-I L'Udanavarga an~ r t Texte Sanlerit en Tranlcription Avec Traduction 1',," 

D~t on  Suivi d'une Etude Critique et Ife PTancJiea: Part; n (J'ublicatioa' 
delayed due to war). 

*2. India and J&Ta-Part II (Inscription). 

3. Nivina Copper-plate grant of Dhannarajaden. 
4. Kharod Inacription of Ratnadeya, Ill-Chadi S"amvati m 
5. Two brick InacriptioDB from Nalanda. 

6. A Buddhiat In.cription from Kara. 

7. Bhopal platN of Mahakurnara Harilhtlhandr.deya. 

8. Lucknow MU81'um plate of Jaychchandra'::l'va', V.S. l231. 

9. Rewah platee of the time of TraiwYaDlalla.deva (KaYachuJ:i.), 1" 963. 
10. A note on the Halayudha  etotra in tne Amareav&ra Temple. 

11. RajapralUti. 
12. Jamee Prineep (Hia lif. aDd woru). 
13. Since 1934, edited Epigraphia Indica, VolGlDe XX, Part TIr, (JulIv 1Q1) to· 

Volume XXVI, Part IV (OctOOe 1941). 
----

AT'U GRINDING :MACHINBS 1-1'1' Gou: :MARDT, NEW DELlIl. 
~22  *JIr. J(alI&!gm4ld .bbar Ali: Will the Honourable Member for 

Edu(;lltion, Health and Lands kindlv state: 
(6) if it is 6 fact t a~ attll grinding machiDes are. not allowed to be· 

'Set up in the Gole Market, New Delhi; . 
(b) whether it is a fact that one 01' two BUeb machines OJ¥le workecli 

in the Gole Market; if so, wien; and . 0. 
(e) whetQer it is a fact th ..... ttI& gEntling maehiDe-has recentl,· 

been set up in ;Baber .Lane, New Delhi? 
ft. Boaoarable 1Ir. 5. B.. Barker: (a) No. Flour Mills are permitted"· 

'm !'few Delhi ·by the New Delhi Municipar Committee .Q!n. ~ ta e condi-
111m. after considering the advice of the Medical Officer .of Health. .' \ 
, (b) Yes. One from 1st August, 1928 to SIst M&1'CIi, 'Im, andth6 
other from 28rd August, 1930 to Slst March, 1082. 
(c) Yes. 

j •.• "'. 

t AlI8wer to thil quMtiaa laid on. the table. .. ..-..ti .. n° .!eiDg. _et. 
_ ... !PgblimecL ra ~ --.. -. . . .. -... 



STARREn QUESTIONS AND A-NSWER8 ~  

: GRAZING GROUND J'OR CA.m. IN NBW J>mr.m.' , 
tBi. *][1';: 1rUhamma4 Alhar Ali: Will the Honourable Member for 

Education, Health and Lands be pleased to state: 
(a) u any provision for a grazing groun(l for cattle. in ~o  Delhi 

has been or is going to be made; if not, why not; 

:b) whether it is a fact that there used to be lome grazing ro n~ 
in New Delhi some time baekl:>ut· it ~  QQeD M.CW'lol/-eci; 1f 
so, since when and why; and . " '.-

(<:) if he is prepared to consider the desirability of having 8 grazing 
ground in New Delhi? 

TIle Honourable Mr. If. B. Sarker: (a) snd (b).-Adequate fAcnitres for 
the grazing of cattle already exist in and neal' New Delhi. Governnipnt 
are not aware of the abandonment of any grazing ~o n  

(.) Does not arise. 

MUNICU'AL COJUll'l'TEE FOB DlDLIlI SluBDAB4. 

221. ·Sardar Bet Singh: (a) Will the Honourable Member for Educa-
tion. Health and La.nds please state if he has ret'eived any repreHentationli 
from Delhi Shahdara pUbli'c to constitute a MuniciPll-l. Comm ~tee Qt Delhi 
Shlihdnra? If so, what steps have been taken in this direotion? 

(b) If Government have decided to establish" Muni('jpnl Cllmwlttt:e at 
Shahdal'a, what is the proposed strength of the Committee aDd how mouy 
of the proposed members will be elected by popular vote? , 

'!'he :a:ODoar&ble .1I:r. If. L Salker: (a) Copies of resolutions passed at 
two meet~n  of reSidents of Shahdara, urging inter alia the establishment 
of a ~ n pa  Committee for that town have been received The Chief 
£;?mmissioner is considering this question. 

(L) As no decision b!.ls yet been taken the queetion of the strength uf 
elected and nominated members does not arise. 

Jlawana Zafar Ali lDwl: Is it a fact that the Shahdara notified area 
was alBurad by the Chief Commissioner of Delhi that as soon as the 
population of Shahdllra goes beyond ten thousand, a municipality will· be 
constituted in that pla<:tl? 

'!'he Honourable 1I:r. If. B. larker: I have no information. 

MOTION FOR ADJOURNMENT. 

ALLEGED ROWDYISM BY SOLDIERS ~  

Mr. Prtlid_t (The Honourable Sir Abdur Rahim): I have reoeived 
Doti('e of a motion' of adj:"lurnment from Mr. Kazmi who wants to discuss 1\ 
t ~ matter of urgent public importance, namely, t..he .rowqyism 
committed by soldiers at nnre'illy who went in a drunken state to th, 
bazar, attacked pedestrians and a policeman axu,l created a serious disturb-
ance as reported in the H induBtan Tim,6a .daWd the. 19th o r ~  1~2  page 
8. ,. ...., '  . 

Was there a riot? 

+Annver to thi. qaestioD laid on the table, the qaestioner being abeent. 
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QuI MUammld. AhmN Kumt (Meerut Division: ",\Iuhamm.adan 
Rural): Yea, Sir. It was the timely action of the police that averted a 
more serious situation . 

. r: Ill. PreIld.eat (The Honourable Sir Abpur Rahim): How many soldien 
~re involved? 

.. ~ 
~ t K'Ghammad Ahmad KaIml: There were two incidents; in the 

first of which there were 18 or 19 soldiers. and in the"other there wer! 
~m  . 

Mr. ~ .. , (The Honourable Sir Abdur Rahim) ': How ,many pede .. 
kians were attacked? 

Qui Muammad Ahmad Eumt: That is not known. 

Xr. PreIldeat (The Honourable Sir Abdur Rahim): I should like to 
know what the facts arc. 

SIr Cl1If1IIla'll Bewoor (Government of India: Nominated Offidal): Sir, 
this matter has only just come to my notice. and I have just read this in 
the "HindUBtan Times. It appears from this that 18 or 19 soldiers alleged 
to have been dead drunk caused trouble and that is followed up by saying 
that the police came aud took these soldiers to the police station. In the 
sel'ond instauC'e also foul' soldiers are alle!;ed to hn ve created trouble  anu 
the police arrested them. Beyoud that I havello information whatever 
al.out this matter. 

Mr. Prta1dent (The H0uourable Sir Abdur Rahim): Has any case been 
instituted? 

Sir Gurunath Bewoor: I have no information .. The general questioI·. 
was discussed the other day, but as l'egards this particular inddent, ",·hich 
is alleged to have occurred on the 17th March. I have no informatioll 
whatever, J 

Xr. President (The Honourable Sir Abdur a ~  Tbere Bve, been 
frequent complaints ab')ut the ~ t~rt r of soldier& recently. Will the 
Honourable Z\Iemberget the n ormat~o  today? 

Sir G11l'11D&th Btwoor: I will.' try; by Monda)' I hope to bEl able t~  get 
the.information. . : . '; .': .:;: 

.'. ·1Ir. Pr8lldat (The Honourable Sir Abdur .Bahim): Does that suit the 
Honcnlr&ble tire Mover? . . j' 

Qdf '.aha.mad AbJDad Kalml: Yes Sir. 
1Ir. Prelident (The Honourable Sir Abdur Rahim)': Then t~matt r 
1 1an ~er till Monday n94;:-' .. _ .. ---_.-



THE INDIAN FINANCE BILL-con til. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The House will now 
' n~ consideration qf thg Indian Finance Bill. Schedule I is before the 
tiouse. Mr. K'8zmi. '" 

.. Qui. _ublmmld 'bmac! ~  (Meerut Division: Muhamma'dan 

.}{ul'ai): Sir, I was saying yesterday thnt t ~ Postal Department is 11 
,commercial as well ,as a public utility department; and pledges have been 
given that as soon as it' is on ,a firm basis, it will pay its Qwnway a~ 
lJelp the taxpayer to get the taxation reduced. This has been admitted 
by the Finance Member, but he says that, on account of the present 
crisis, they had to use this Department also as a reven\le raisi9g ~pnrt  

!Dlcnt. I fully appreeiat-e tho spirit" of the Finance Member; but ~t the 
flame time I would say that out of the profits made by this department, 8 
,particular percentage, ~  50 per cent. may be contributed to' the war 
'efforts: but there also must bp, something on~ to. relieve the situation and' 
to fulfil the pledges and promises that have been given by Government 
time and again. Sacrifice is required to be made by all for this war, not 
onl,\' IJeople with low earning ('apacity. but also those who are mpre highl,Y' 
'placed. There is no reason why poor people should not be helped, and 
:particularly those who ha'\'e gone to the battle-field. Are Governmen't 
prepared to reduce the l:atE' of postcards for soldiers onlv? Will it not be 
:a tnea.ureof relief fot them? If they cannot give' relief to the' pUblic in 
gE'lneraJ, let us see how far they can consider the convenience of the 
1Icldiere and give them help by reducing the rate of po~t ~r  Jor tJtem. 
'Then, in addition to that we have also to look to the people'on 1Vhom the 
,post office depends. It is well known that it is a commercial departmeilt. 
and wt: have to see the general principles on which a~  ordinary om~er  

dol business js run. First of all, the business must provide' for . the 
maintenance of its own staff, and maintenance of proper accommod,.tion 
for persons who work in their office. Just as was pointe'd'out yesterday 
h.-' Illy friend, Pandit Lakshmi Kanta ~ra tra •. there is a regular complaint 
tha.t the staff in this Department is not adequately paid ..... , 

Tbe Honourable Sir Andrew mow '(Member for ~ ' 8 at  oomm ~ 
nications): Sir, may I Rsk if this is relevant to the subject uIider discus-
sion? We are dealing with a proposal to reduce the postcard rate. . 

Mr. PruideQ.t (The Honourable Sir 4bdur Rahim): tes, 'tliere W!U be 
no end ~ the discussion if the Honourable Member gOes on like that. :ae 
must confine himself to the subject of the amendment-reduction of postal 
rater.. 

..:,.. 

'QI.t Kuhammad Ahmad Kumi: Weare on e~ n  the question of the 
postal employees :  .  . '  , 

,Kr. PrtIidIDt (The Honourable Sir Abdur Rahim)·:- a~r ~ea~n ~ ar e 
~ t of this amendment. It is er~' diffe·rent. , ... .' , 

~ .. :'# It' 

qut Muhammad Ahmad B:ilml: It arises only in this l'onnection . 
, . ~ ~ .. '~  

11399 ) ;" 
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.1IIr. Prelidell& (The •. lIonourable r ~ ~m  ... ~t does not. Thp· 
Honourabl& Member must abide by my ruling. 

Qui Muhammad Ahmad ltumJ: My only 8ubmission is a8 to the i way· 
ibe profits from this Department are utilized. They are to be t ~e t 

~  on the basia of ne ~  "nti I would not touch the details ot that as you' 
. have been kind E:nough to give your ruling .. that this o~  . .not be· 
discussed at this stage. But this is a. well·known faet, which I tliink the 
HO'JourRble the n n '~ Member would not also deJU', that conditions of: 
the-working of' the Poste and Telegraphs Department are not what they 
'ougLt to be-the staff requires further protection, the buildinp 
require 

1Ir. PreIIdIll& (The Honourable Sir Abdur Rahim): All that does no* 
arise uut of this amendment. The Honourable  Member is giving argu· 
lOents for increasing tile rates. 

Qui Muhammad Ahmad Jtumi: I am givmg ar ment~ for utilizing: 
t ~ profits. 

Mr. Prelddent ~ Ronourf.ble Sir Abdur Rahim): That is a very 
di1lereut question. 

QI&l Muhammad Ahmad KaImi: That is what I was Bubmitting. The 
dii'noRS) of profits ought to be in that dire{·tion . 

Mr. Praidellt (The Honourable Sir Ahrlur Rahim): Thl:' Honourable 
Me·mt-er is again 8r n~ on that suhject. He must accept my ruling. 

Qui Muhammad Ahmad ][alml: And the:\' must nt least utilize .  .  .  . 

Mr. Prelidlllt (The Honourable Sir Abdur nnhim): I fisk the Honour· 
a\ilp, ~ em er to obev mv ruling. If the Honourable MemLer canno. 
a ~ by my ruling hOe ~11  llRVe to dis('ontinue. 

Qui Muhammad Ahmad Kuml: I am obeying your r n~ r My 
p.)int relates to the roouetion of the price of postcard. They must. 
utilize ..... 

Xr. Prelident (The HODourable Sir Abdur Rahim): Th.i", lsahlKllfltel? 
~ ' ant  and the Honourable Member is in fact defying the ruling of the· 
Chili •. 

Qui Muhammad Ahmad KMmi: Sir, I am only talking of the price of 
pc>stcards. That is tbe amendment I have moved. and .1&8y ~at the 
profits t.bat they have 0btaineil from this Depnrtment ought to be utiljzt¥i 
for Ted uction. . 

Mi. Pre11411lt (The Honourable ~ r Abdur Rahim): ThAt has no~ ~
to '10 with it. J have told the Honourable Member 8 number of times, 
that that has nothjng to d('l with this question. 

Qui Jrahammld AllmI4 Kumt: Sir. it is for the reduction of the pn~  

of postcards .  .  .  • 
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Mr. President (The Honourable Sir Abdur lJ.ahim): I. have told the 
HOllourdble Member that he had better accept my ruling. 

QIII ]l[uhaDmaad .Ahmad Kum1: I perfectl.v admit, ~t mil submissioll 
is that tbe amendment whicl;l .1 have moved is that the· price of the po~t 
card should be reduced .  . .. . J> 

Ill. PrtaIdent (The Honourable Sir Abdur"' Rahim): If'the Honourable· 
Member insists on talking on irrelevant matters, 1 shall have to flsk him. 
to discontinue his speech. . ... 

Qui Ihllammad Allmad Kum.t: Then 1 would finish. I only move41 
that the price of the postcard should be reduced from three pice to tWf)· 
pi!'e and if that is considered irrelevant 1 have nothing more to aay .. 

Ill. President (The Honourable Sir Abdur Rahim): Amendment mo ~e  

"That in. Schedule  I to the Bill, in the propoaed First Schedure to the 'IndiaDo 
Post OftiC'e Act, 1898, for the en.Ung entries under tbe bead 'Poatcard.· the fono_· 
ing be substituted: 

·Single ......... six pies 

ep ~  ........... one anna'." 

Kr • .&nanga Kohan Dam (Surma Valley cum ShiUong: NOJ1'oMuham-
madan): Sir 1 rise to support the motion moved by my Honourable friend" 
Mr. Kazmi. . 

·Mr. Prea1clent ('l'he Honourahle Sir Abdur Rahim}: Will the no ~ 
able Member speak up please? . 

Ill. ADanga Kohan Dam: Sir, it is a pity that tlie Government at 
IndJa should have deviated from a time honoured principle. They he.ve· 
converted· this public utility concern of the Govemment  into a ~ 8 ~n1  
earning Department. .. Sir: the poor people of the villagesr-agriculturisfa' 
and others-have been tsxad in so many ways. They have been oompelled' 
to pAy a tax on salt; they have been compened to pay an enhanced rate· 
on kerosene oil. Now they should be given 8 relief. I suggest, Sir, that; 
the poor aRJiculturists should not be penalized in this way and that fl. 
reduction Rhould be made in the rates as has been suggested by my 
Honourable friend. 

From the perusal of the debates in the Legislative ltnembIy for the last-. 
six or seven years, I see that there has been 8 persistent demand for. the· 
reduct-ion of postal rates, and it is reany II public demand'. People al-
t.he villageR ean hardly &pAre anything for these postal' expenses; they live· 
from hand t.o mpnt.h. But they are the people who alone can help tbe-
Government. in t.heir "more food" cf'mpaign and' wJio ~an supply labour' 
for the prosecution of the war. So I request the Honourabre tlie l"innnce-
Member to give ·thelle people a8 mucr. relief as tJie o err m~nt possihly' 
can. People have already heen over-taxed, 8-nd -it is onT,. di!sira'1)te that 
t.hey should be given some measure of relief. Government have agreed' 
this time to give some relief to themiddl'.clau peophdiyagreemgt'6 our 
proposal to reduce the income· tax rate, and' now I request them to recluee-
the po!!ta-l rate in order to give-relief' tQ.. the· poor agricu1l.tiriBt., Sir.. Ole 
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[Mr. AIl .. nga Moht.n Dam.1 
soldiers who IU'i! fighting in the front have been given the advantage of 
-sending letters to their relatives and frienda, without paying anything for 
postage. We do not grudge it. tt ~peop e who are helping in 
-.. war effort by supplying food to the soldiers abo deserve 8Om& relief 
'Which should be given by reducing these postal rates. Sir, with thM 
-tew word., I support the motion of my Honourable friend, ~ r  ~m  
'-' ',. 

JIr. E. O. -8011 (Dacca Division: Non-MuhammadllO ra ~  Sir, J 
·desire to accord my support to this amendment in so fat as it seeks to 
~arr  ou4; what can be oalled the accepted:: governing ptinoipk ·ot-po!!tal 
'finance. The Honourable the Finance Member in replying to' the 1e ~te 
-()n a previous motion yesterday pointed out that in EnglllQd ·the, postal 
fund had been abolished and that such a measure was certainly justified hy 
tliewar couditions. Now, Sir, what I want to emphaaiJle is ·that-the 
prinoiple which go"erns the postal system in England is fundamentally 
·-diilerent from the prinoiple that hEl'S been declared to govern the adminis-
·tration of t ~ Post Offices in this countrv. It is well known that the 
·exchequer et~ a regular ~ntr t on from 'the postal enrnings ... :  . 

!'he lIcmourable Sir Jeremy B.ataman (Finance Member): Fixed con-
iribution. 

Ilr. E. O. Keogy: Fixed at the instance of what is known as the 
Bridgeman Committee, and the nmount that the exchequer gets from the 
-postal administrntion is something of. the ~r er' of ten million Found" a 
-year. The arrangement henrs some resemblance to the Convention under 
'which railway finance ho'll> been separated from general finance in this 
eountr:v. It is true tIHlf: about three ear~ ago the net eatnings 'of the 
Post Office were not sufficient to meet this annusl exchequer contribution, 
a.nd,they had,to dip their hRnds into what is callf'd the Postal Fund· for 
,the purpose of making up the deficit. In that :,'ear too a propos'll' for 
-enhancing the postal rates cam-eup. I sdntit it was all'O a war mem.1Ir£'. 

Sir-OonIJl.rtlhanglr (Bombay City: Non-Muhammadan Urha.:1): 
:When was this1 

IIr. E. O •• 1011: 1989-40 Finance Act of England; but t desirE' to 
~ p t '  that 'the principle, that has always'go'tetned the. administretion 
,of postal 6nance in EnllJand has been ditlerent. from the t)ne ,tlaAt has baen 
,declared to he tlle go.verning p:.:inciple of postf,'l tin8nce in Indil1:and, 
~re ore  .tlle, aM logy which ·my H()Dtlurable friend BOught to draw from 
~e action taken. in Great Britain i. not of much help to him. Aptrr1; 
~rom t,ha.t"I e~pr '8 e  the disappointment of this Reuse that not a word 
o p a~a~ on  not R word,of apology was given totbis House for making 
,euch ., 4 ~t ep .. r r~ from the accepted. pri.neiple u'IGhe ,Governrnent!b 
,!I'eprd. tc>,tb.ft adminiEtrab of postal finaoaee. ;r ~ ,. •• .. , 

' .. ,. . 
·:fte ......... !·SJr Jeremy JliJlDIIUl:; I would poii,it -out to the Horiotir-
-able Member·that·Jn the bnd@'et'speeck, l1Jhtnk it'w8t1'of last year I cI .. 'alt 
lairly fully With thll·1'Oi.'; .' , .. : ": .,.' I . 



1'11£ IliDiAN ~ C  BILL ~a  
., ...... 

,Mr. K. a.Keogy: I haV!e a re o e t oD -o ~ ' a9 t ~~ bienci's r .. 1er-
ence to this point in -the last year's ',buqget speech, but that related raerely 
to the p(lint delllingwith the nOll-payment of interest on the p ta~ 

balances held with tDa Government .  .  .  .  .  . .' 

The BODOUJ'able Sir .Tuemy .. alama: It involves the same principle. :; 
, "; 

Mr. K. G .• 800: That is.to say, for the, time being the Postal Depart:. 
ment would not he entitled  to any interest ()n the balances that.. tn ~ 
remain with the Government out of the surplus o t~  Funds;, 1,hat. was: 
all that was referred to last year, and I am entitled to complain that when-
a departure of this kind is made the Government should in the first instance; 
make a clear declaration as regards their intention .  .  .  .  . 

The BonoUl'ablf' Sir ADdre .. Glow: I would not cont-estthe .Honourable-
Membe'r's right to complain of that, but I would contest his right to com-
J)lain:on tbis amendment: we are dealing with the question of the price of; 
the postcard and t.hat has not been altered. 

Ill. It. G.' -8011: As I said, if you accept the governing principle o~'  
floatal finance, this amendment is fully justified because you are committed; 
to expansion of the postal facilities on the basis of increased earnings of the. 
PostAl Department. Now. I say that not merely did .the Honourable 
Member not point out to this House that a serious departure was being-
made, but even now they have not made it clear that sueh a departure is, 
being made merel;y because of present day war. conditions and that nothiug 
that we fire being Rtlked to agree to will affect the operation of this principle, 
as soon as normal times return. 

Kr. m~tD ra  Bath Ohattopadhyaya (Burdwan Division: - Nlln-
Mubammadan Rural): Sir, I rise to support this motion. This F'inance-
Bill contains three ideas, first, that there is 8' war on a~  it, ~ t have-
money:; second, the purchasing power of the people has increaaed;and' 
third. there must be ",orne savings by the poor. ,These are, the1Jhre& iueQ$-
which have led t.he Honourable the Finance Member to dra'\\', IIp' biat 
!':chedule of taxation, and any amendment moved in this House wjU not be! 
carried to the full. That. "'e know. But we as representativE's of the 
people hRvP a duty to perform here with regard tot ~ taxation that, taIls 
llpon tlle poor. The Postal Department has been doing good' n~ 8 

{rom the husiness point of view. The financial on ~ pn of ~e Postal 
Deportment for the past fonr years has been continuo1,18ly gi.ving a good' 
surplus; hut at the SR11le time the Postal Department has not been i1ll-; 
proved in any proportion. It is found to have gone down in efficlenoy 

JIr. ~8 eDt  (The Honourable Sir Abdur Rahim): The;EIonour&.blar 
Membor. cannot go into that. : 

Kr • .Amarendra _ath OhaUopadhyaya: With r~ ar  to public om~ 
plaints .  .  .  .  . ' 

.' t 

Kr. presldeJlt,. ('l'he Honourable Sir Abdur Rahim):: The Honourable)! 
lIember CIIDJlt.?t ~ o ;into all t ~t  
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1Ir. AIDaIIBIIra .MlaCJlall.tGpl4Jlp: AU right, air. But fenerally 
:epeaking, when there is a surplus the people have a right to demau.d cer-
tain concessions in regard to postal rates. I, therefore, requeRt the 
Honourable the Finance Member, having found that the rstes with regard 
to postage a~ rea ~  high,. so far as the ~oor a~ t r t  are cOllcerned, 
lle may consIder thIS question frem'the pOlnt"ofvlew of the people anclliot 
"from the point of ~ - e  of the Government which requires III:0ney ~ '  Bny 
;and everybody because there is a war. He can find out any other oreallS 
if he considers a little about other resources which may be taxed; but to 
~ e reli6f, when tht' Postal Department has a continuiil.y of surplusos, 
:in the matter of postal rates is, I think, justified, and he shGuld agree to a 
-reduction in the price of the post-card. With these words I appeal to him 
'to accept the amc,lldment. 

Sir ~ e aD r  Mr. President, we seem to be living in ths past 
.and not in the pl"t'illent. I think the House is perfectly aware of the 
principles t'nun('irrted by my Honourable friend, Mr. Neogy. The Post!; 
and Telegraphs Department is a service Department and a commer.:.-ial 

epartm~nt and haR to make both ends meet and should not" lllPlce a 
'proflt:. 'That was the principle enunciated over and over again. When 
'there i'ere losfie8. in this Depmtment, my Honourable friends will relllt'mber 
"that. 'there :was a great deal of criticism in this Honourable HOIlAe cmd " 
Tetrenchment committee and a finance committee, specially for the Postal 
~partmen~  'had to be Rppointed and there was from the financial point 
'of vit'w R !!rirly good overhaul of the whole Department and the late Dii'tlc-
~ ~ner t 'who now sits ~n theRe Benches in 'another capacity is wall 
:aware 'Of all the proceedings, the laborious pr(lceedinlr-l, that were gone 
through in those days. The deficits were then met by incurring debts by 
the Depa!"tm,ent which have now ~en paid 9ff." But, ~n war .tiJPe, my 
or o r8 ~ friends cannot expect the ,,"the p~n p e8 to be aPPlied as the,v 
aid iIi peace time. We have been reminded that tpere are surpluses in 
'the Department and those surpluses should now go to give greater t ~8 
'to the people .:In whose behalf this Department works. But there is just 
-one point'that my Honourable friend, Mr. Neogy, anq others forget, a8 
flO the C~ e of these surpluses. They cannot but admit that the ,,'ar hM 
;been one ()f the ressons why we have had t.hese surpluses ..... 

.AD BODOIU'&b1e .ember: How? 

-81r 00W-.Jl "eJwI&Ir: -Greater traffic and greater demand. The rilFlult 
'bas been that the war has brought a windfll.ll to this Department, just as it 
has brought to some others; and my ono ~ e mend, the Finance Mem· 
ber, whenever the windfa.ll. comes to others, dips his handR iut,) their 
pockets as far Ii£: he pOBsibl;V can. And my friend's idea is that he 
should get 100 .per cent. of thol'le war profits 8'S he called them. ..Well, if 
he sppliett those principles to others, I don't see why he sbould' not 'apply 
-them to the Postal and Telegraph Department which happens to be a Govern-
ment Department. If t o ~ 'pro t  had been derivE;ld from the war, I 
'tmiik it ia om bounden duty to e~ that 'he 'puts his handa into the pocket .. 
of that Department and takes out as milch as he can in war time. ~ r~ 

J ~-o~  a C~~  a~ ~  t ~t p~ p e r n~ the w.ar .• , t~r ~  .. JB [ 
~  ~t r 8  y. wa"8 hi. faTOur of t~e ~ r n o  the \f8,:" ~ D  p~~  
~er an ahouldera In the country. This Is one method of dOing it. If 
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Honourable Me1l1bers grumble at every method that is proposed to tino.nCf-
>tile war, ,then how itO the war going to be financed? I grumble beclI.use 
"he ineomtl·tax goes up .  .  .  .  . 

JIr. Buaenbhloi Abdullabhai L&ljlt (Bombay .(}entrwl Divisivn: 
'Muhammadan Rural): A rich man does it. 

Sir OowU1i Jehaqir: ~  friend, Mi'. Husenbhai Laljee, grumolas i£ 
lbe does not get enoujlh out of his contrar.tl'. We all have a grumble in one 
way or another, but this is war time, and if you are not ltoing to finance the 
'war, t?engive it up ..... ' , 

II&ulvi Mohammad Abdul Gh&Dl (Tirhut Division: Muhammadan): 
Everything is fair in love and war, 

Bir Oo.Mji Jeh&qir: All is fair in love and war, and, therefore, I 
'WOuld sugge!lt to my friendl! that 'We C8Tlnot stiok to old principles which 
we ourselves have advocated in this House. Sir, I was one of those who 
-were on that Retrenchment Committee,-'-! was the Chairman of it, and alsl) 
'of the Finance Committee. We sat for many laborious months in the 
:Secretariat to cut down the expenditure. These are war times, :md if 
there are profits, my friend, the Finance Member, has every right . 

. -
Blr Muhammad Yamin ][han (Agra Dinsion: Muhammadan Rural): 

1 hope that t t~ Retrenchment Committee did not recommend nine pies for 
rthepOlltcard, I was a ,member of that Committee. 

Sir Oowaaji .Jehangir: I am glad that the Honourtrble Member has 
'intervened. I am glad he makes an exception to the principal of his JIIH·ty. 
At any rate, we were not asked by our terms of reference to decide IlS t.o 
how revenue shouid be raised. We were asked· to ascertain howt08tS 
could be cut down, and that is what we did. Now that the finances hove 
Ibeen plaoed on a fairly sound basis and the profits that accrue are due t.1 
the war, the Honourable the Finance Member has a right to get them. 
Let us not talk of old principles continually. If I am alive I will talk 
-of those principles after the war, and I trust, as in the past, I will try 
-and see that the great public that supports this Department gets value for 
money, but this is not the time to on ~r these questions. 

fte Honourable Sir .Jeremy Baiolan: Sir, I am afraid that Mr. Neogy, 
-()wing to the fact that he has not been a Member of this House since the 
'war, is unaware of much that has happened. I have been able to put my 
'finger on at least one of the statements, but I am sure it is not the onIv 
-one which indicated our attitude in regard to tl)e change of policy. It ~  
-do. November, 1940,. when moving th, COJl8ideratioD motioDoD the Supple-
-mentary Finance BIll that I used these words. 

"The provisions relating to the increase in postage rate. are of a simple and self· 
~p anator  ('haracter.. Itt ill, of couree,the cue that in 1IOft!Ia1'<t.iuitiS Our' POlicy 
111. regard to poIItal rates has been to produce a .tr.te of aftain over a .afficient 
period of time in which thi. public aervice results neither in It profit nor a 10", and 
"It i. true that the preaent. propoeed increase is, in effect, a proposal to U8e the poets 
.. nd tl"legraphs a~ the e ~ ' e f1)r an ~ re t tax. But. I think. taatactiotl of ''that 
'il:ind " defensible in certain cIrcumstances, and that the present emergency is one 
"hich jUlltifietl the levy of ft,n indirect tax of this character." 
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[Sir J ere.tDy &isman.] 
There are other statement ...... l am grateful for the support of ,my frieH,r 

Sir Cowasji Jehangir,-but I did in at least one budget speech a ~ ,ef.,.. 
to the analogy with, businesses which were prospering on account of the 
WIU", and 'which were asked to give up .. latta paHi of their ann. proMii to· 
the relief of the general taxpayer. i ,! . 

On,·the merits 04. the amendment, Sir, I must p nt 'o~t tQ, the ~18' 
th$t having yesterday adopted the n ~ea e ill tPe.letier rate from 1i &DDUo 
to Ii annas in order to secure an increase of reveJ}De 0( the order of a o ~  

85 lakhs. they would now completely stultify themselVils if they reduoect 
the postcard rate from three pice to half an anna because that would not 
only neutralise the effect of the increau in tbe letter rate", bat would 'im-
pose on US a much heavier loss. We calculate that the lOIS will be weIr 
over a crore. It depends on the amount of diversion which you expect, 
but with leUers at Ii annas and postcards at half an ,anna, it is probable 
that the diversion would be of a very serioul character. For this reMOD,. 
Sir, in view of the imperative neoessity for raising more revenue at tbir. 
time, I must oppose the amendment. 

(Some Honourable Members rose to speak.) 

Sir C ~ .. Spence (Secretary, Legislative .,Departme,nt): ThequestioDl 
be DOW put. 

Ill. President (The HonourRble Sir Abdur Rahim): The question is: 

"That. the qUNtion be DOW ppt." 

The. motion was adopted. 

Mr, PreIIdent (The Houourable Sir. Abdur Rahim): The question is:' 

"That iD Schedule I to the Bill. in the proposed Fint Schedule to the Iudi .. 
Post OfliM! Act. 1898, for the exi.ting entriel uDder the head 'P'Jlltc&rd.' the fo11o",-
iDg be anbatituted: 

·Single ......... 9ix pies 

Repl:: ........... one auua'." 

(When the motion was put; there were cries of .. Ayes" and "Noes. ") , 

Kr. Prtaldeat (The Honourflble Si';' AbdltrRlthimf Will eno r~  
Members who are in favour rise in their seats '! 

(Ten Honourable Members rose in their plla'·fIB.) 

1Ir, B1IIIIlbhal Abdallabhat LlijH:Our nllmes .bouJd be recorded; 
Sir. ,,' 'I 

Dr •.••••• -art ... (Calcutta. SubUl"b8! Non-M'uhammadab r D ~ 
The' names o ~  be recorded. .. '1 

.". "dlDt ~e HODourable Sir AbdUl ~ n  It 'is Dot nee~a8  
.fall. ,. , ",,' " 
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Mr ••. CJh1aiu4dlD,' (Punjab': Landbolders): Sir, oIithe ~t pr  1987, 
1:,he Congress were absent, because the question of Provincial Autonomy 
hlld heen ,taken up and there was a e~  voting taken, on t ~  my 
friend, Mr. a1 an '~n 'a r ' aild myself I,nd two othen voted, and our 
names were  recorded .  .  . " 

111'. Presldent (The Honourable Sir Abdur Rahim): I nave had occa-
sion to reconsider that pra.ctice, and I have decided to follow the l>arlia-
mentary practice by which no names are recorded. Those who are for 
4'Noos" will rise in their ,seats now. ' 

(More thaD ten M-embers ~ up.) 

The motion was negatived. 

Mr. PreIIdent (The Honourable Sir AbdlliRahim): 'The' question is:' 
"That Schedule I stand part of ,the Bill" 

The motion was adopted. 

Schedule I was added ,to the' Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble weJ;e !Iodded to the Bill. 

The Honourable Sir .T8fIIIIJ 'R118!DUl: Sir, I move: 
"That the Bill, as amended, be paaaed." 

JIr. PrIIldent (The Honourable Bir Abdur Rahim): Motion moved: 

"That the Bill, as amended, be paBled." 

JIr ••• CJbiaauddln: Mr. President, I rise to appeal to members of·all 
Parties in this House to lend their support to this Bill, so that it may be 
passed unanimously. Sir, I make this appeal, becauSe I ooilsider that 'by 
passing this Bill unanimously, we will be lending our' moral suppoit to 
our soldiers who are fighting our battles in all theatres of war, because 
most of this money is required for the successful prosecution of the wa.r. 
If we go through the division lists. the' division that took place on' the 
general consideration stage shows that about 16 or 18 Members had voted 
against the consideration. As most of those Honourable Members belong 
to the Muslim League Party, I want very briefly to go through the reasons 
which have actuated them to'vote against the consideration, and I would 
try to convince them, if I may, to change their attitude at this stage. 
The case of that Pa.rty was very ably put by Nawabzada Liaqat Ali Khan, 
the chief spokesman of that Party, and I hope he will not consider it any 
patronising on my part if I say that it was' one of the' most eloquent and 
from the debating point of view one of the best speeches that I have ever 
beard on the :floor of this House. I will go through his reasons. He says 
that they will not vote· money. .  .  . '  . 

Xl. ,Prealdent (The Honourable' Sir Abdui-Bahim): The Honourable 
'Member, _must rem.ember t at~  is the third reading of tb'e Bill, and all 
tbn.t the Honourable' Member IS entitled to at thiil stage is to' give his 
opinion a8 regards a 8e~ that. have bee? amended or accepted by the 
~o 8e .. The general conSIderatIon stage IS over and we have had six days' 
,dISCUSSIon on that. -. ". '.. -., .,': ~ , "' '  , ·'·',r 

• 
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1Ir. K. &b1IIuddlD: I Willllot take more thall five xuiuuteil. Sir. 1 am 
just.giving the reasODS why tliey should change their attitude now; 

1Ir. PnIIdtDt (The Honourable Sir Abdur Rahim): I am aaid, it 1, 
allow the Honourable Member to give his reasons why they should ohauge 
their attitude. Honourable Members on that side may get up and give 
reason. why tbey should not change their attitude. Th. liGDouzable-
Member bad better ~ himself to the third reading. 

1Ir. K. Gbluucl4la: The only reason that they a ~ voted against is 
because they are asked to foiu as slaves and camp foilowers. The differ· 
ence ~t een being u slave and camp follower and a free mlAn aud equal 
partner is very narrowed down because both sluvery aud camp followership 
on the one hand and freedom and equal partnership OD the oUler .. ~ 

Kr. 111IItDbbal Abdullabbai Lal",: On R point of order. Sir .. _ 

1Ir. Pruident (The Honourable Sir Abdur Rabim): The Honourable-
Member (Mr. OhiaBuddin) had better not go on with that oopic. 

Kr. lIu_bbIi AbcluUabbat Lalj .. : 'May I ask. Sir. on wbat CIUUie is 
the Honourable Member speaking. which hu been altered or amended? 

Mr. PreIIdent (The Honourable Sir Abdur Rnhim): r lun pointing out 
that what he is aaying is flot relevant. 

1Ir. K. GlduuddiD: Let me say tEs. This money is required for the 
proseeuMcm of to war and our soldiers are making tlhe most magniflcent 
aacriioes. Taey are ia the trenohes giving up all that is near aud dear 
ad .a.,. ale giving tlheir lives aDd shedding their blood. Bnd the least we 
080 do is to give them our willing and unanimous S\1pport ~' passing this 
Bill. 

1Ir. X.ElthAl AWd ..... LUj .. :  I must say. while I am opposing 
rna~ of the proposals., I concede Rntl mORt willingly eoneede that in the-
oircums\ancee ill which we are placed the budget that has been presented 
by ~ HOIlourable the Finaace Member is one against whieh we have not 
much to liay. We also admit that people did expect n lot more direct Ilnd 
indirect tuation thaD what the Honourable the Finance Member hRs im-
posed. However-. I must say that certain of his proposals he could hR"\",t" 

very well avoided. For inataDee. wah regard' to the kerosene oil and with 
regard to the postal .Iair. I think he could have very well avoided them. 
aod the queation that will ~ then is. how could yon have made up the 
pp? It is well-lmown that when we need monies fnr a purpoFle which it; 
intended not only for the present generation but for the fi.tture. the borrow-
ing principle is the best to be adopted. In fact. a lotQas been said npw a 
few miD.utes ago with regard tIohardship and generally the postal affair. 
Sir CowaRji Jebangir spoke about Postal retrenchme,nts and thRt was, witb 
the intention of Fleeing that the people wel'\' not taxed more-he said that 
l'P.trenchmentB .  .  . 

Mr. 11. Ohlua4dlD: Sir. I think that stage is over nbW. 
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iii. I'NIIdeIa (The Honourable Sir Abdul' Babim): These .. nr, good 
arguments fot second reading and DOt for ibird readiug. The House -vm. 
accepted the clauses and the amendments, it is not now open to aD,. 
Honoul'8ble Member to go back upoD that .Dd go OTBr the argumea. 
already advanced and criticise the decision of the House. 

Ill. &1l1li1"" AlJdullUb&l LIlJ .. : I am only criticising it 

Ill. Pn114t1lt (The Honourable Sir Abdur Rahim): The HODOUI'abl& 
Member cunnot criticise u decision of the House. 

111'. Jl1IIIIlbbai ANaD&1JIW t.lj .. : The position that ariles is thiS-; I 
11m in It very awkward position. (Interruption.) I am only 1Jaking up the 
points on which the proposals as placed before this House have undergone 
changes in the second reading or were propoeed to D er~ changes ia"the 
second reading, and the justification for those who in the third reading will 
not RUpport fully 01' may run 8tlpp«t at an the third J'eaciing. I am oBly 
touching those points and giving, in particular, the rea80ll why ODe haa to 
Clome to a certain conclusion if the Honourable the Finance Member in his 
reply on the t8ird reading does not meet the wishes of eerWn co.to· 
encies. 

Ill. PnIideILt (The Honourable Sir Abdur Rahim): What is th. ~
sion t.hat the Honourable Member is referring to? 

Ill. llueDbh&l .Ddullabbal Lll&M= With 1'8gard to the postal "ir. 
We have got Rs. 85 lakhs already by more tax put upon us. 

Ill. Prealdlllt (The Honourable Sir Abdur Rahim):. The Honour.We 
Member can appeal to the Honourable the Finance Member, if he ohooses. 
now that the House has adoptecl the proposal. ' 

Ill. &uenbhli AJduUabhai ~  That is exactly what I BIll doing-
I am appealing in tlte sense .  .  . ,.' 

Mr. Prealdent (The Honourable Sir Abdur Rahim): But you cannot. 
argu\! the whole question. 

1Ir •• 111 ...... AlJdaJlabbJi LIljee: I want to give short reasotts. You 
have now taken RI. 85 lakha by enhancing the letter rate, and this may be-
put down against the postcards which are used by the public. III justifiea-
too of that I want to say that we ha.ve done our best, as Sir COW'Usji 
Jehangir has pointed. out, by retrenchments and at the oost of the public, 
in those years. Now, fortunately, there. is a profit and that should go to 
the people. It is fairness and, further more, it will not affect adverselv 
~ e finances so much more, we can have. money by .borrlOlwing .if needed' 
badly. 

Kr. Prelddent (The Honourable Sir Abdur Rahim): All that has heen' 
said hundreds 01 times. The 'HOIlourable' Meder is _ j1llllifiet" i ... 
repeating aU thall; 
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.  . 8udar SaD' BbI&h (Wi38t Punjab: . Sikh) :. The practice of thiI lloul8 
bas ~D or the last 12 yean that I have had the privilt'g& of being a 
Kembel' of this House, that· in the third: reading· MeDlbers had the right to 
diacuaa all questions relating to the adminiiltration of the Central Govern-
ment. 

In the second reading we ~ pe t Govermnent. to: meet t e~ .omee-
tions which are raised during the debate and if they have not been met 
~ the ,.administration has not heenpromised to It,e reformed on .. the 
Hnes ..... . 

JIr •. PrMidlllt (The Honourable Sir Abdur Rahim): The HC)Jlourable 
~m e ' should only state his point. 

Sardar Sant Imp: My lpoixtt is that in the third reading the House 
bas to judge Government and as such is entitled to discuss and go over 
the wider field than is covered by the amended Finance Bill. I want 
your ruling on this. 

111'. 'Prelld8Dt (The Honourable Sir Abdur Rahim): The Honourable 
Member is entirely wrong. I have been also in this House for a very 
long time and I know also the practice in the House of Commons. In 
the third· reading you cannot make the same sort of speeches us in the 
'Second reading. 

Mr. !hMJlbbal Abdull&bhal Lall": I was o~  pointing out that we 
have increased the price of the postcard from half an anna to three-
fourths of an anna. At that time it was necessary and it is continu-
iDg •.••. 

Mr. PnIIdlllt (The Honourable Sir Abdur Rahim): The Honourable 
'Member is repeat!ng this argument on the merits; that he cannot do. 

Jrr. JlueDbhal AbdullalJllll LIlJ .. : I have voted against it and I must 
justify it. 

Dr. P ••• BaaI1'j8&: Sir, on a point of order. At the last stajle, it is 
thp custom in this House. to allow Members to say things on the Finance 
Bill as it has been amended. Whether tbe amendmentl bave :l)een 
pmper or not can also be disCUB8ed. It has been allowed in the past. 

1Ir. PNIIdent (The Honourable Sir Abdur Rahim): If the Honourable 
Membe1'l5 want to say that certain amendments. that have been made 
oft"' not aeceptable, they can give their reasons. 

Mr. lraIIDbb&l Abd1ll1&bbal L&11": That is just what I Rm n~  I 
'Want. to say why we voted and I still want the House to vote 81!'8inst it . 

• 0;' 

. . 
_. PnII4_t (The Honourable Sir Abdur Rahim): .Honour"hleM'em-

ben! can certainly give t e ~ reaBODS for their vote one way or· flbe other. 



Mr. K.enbhai AbduQ&bh&1 x.lJee: Then I suggested to the Finance 
Member thut with regard to the deficit in kerosene and postal, if· after 
dut' inquiry,-not like the inquiry in the DevelapInent department ~t 

BOlllbay,-he feels that there h. shortage of money he should. borrow It 
in these times. In fact that has been the principle advocated long before 
bv many civilised countries now and the Finance Member knows it. 
And 1 ;m glad he recognised that all classes of people illlVt' been over-
tAxed and they are not able to bear any more. 

Mr. President (The Honourable Sir Abdur Hahim): In the last seven 
days everything has been said. 

Xr, KUI8nbl1&1 AbduU&bhai LIlj .. :  I admit that. 'rhe Honourable 
t ~  Finance Member expected it to be finished in three days on account 
of t;he empty benches, but I am glad the Chair allowed six Iilays. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must also remember that whatever is said now in criticism of 
tbp. Bill is at the risk of repeating what has been said before. 

JIr. 'K1IIInbllal Abdullabh&l Lallee: I will not repeat what has been 
said before. Sir, at the instance of my Honourable friend, Mr. 
Deshmukh, the duty on machinery has been reduced, and I give the 
F'inance Member due credit. 

(Interruption from Mr. Ghiasuddin.) 

Sir, I hope you will help me by stop' ping these inMl'ruptions. 

Mr. Prealclent (The Honourable Sir Abdur Rahim): Everyone seems 
t.o think he has a right .to interrupt . 

. 1Ir. K1II8D1;Jbat AbduUabhU ~ee  We have reduced the dl,lty on 
machinery which is badly needed, and on ~ a  of the industrialists 
IUJd the general public I m ~ say that the '.Finance Member has done 
the right thing in acoeding to our request .. In fact, when I spoke about 
tods also it was not my intention to say that Government have not done 
1.1.)1 they could. But I musts'ill say thattbere were other SOU1'Oes like 
works in our Industrial concerns which they c,ould make use of and ~ e 

Industrialist and the 'Public would not object but. would be glad. But 
unfortunately the Finance Member did :not agree with me and this side 
!iO fTl!' I1S posts and telegraphs department and poor public were concerned. 
He has agreed on the important question of machinery BS hE' t,hinks these 
things only are necessary for the war. I admit they are very necessary 
but not the only ones because in these days the poor people a]so must 
be helped at this stage of the war; people who cannot pay income-tax,-
they must get relief. Postcards will not affect the ~om  Baronet and 
such beoause they do not touch them but it must not be. forgotten that 
mostly they are used by these poor people and instead of 85 lakhs thus 
to be got by the Finance Kember let him borrow 81S crores, plus this 
amall sum. There is also a lot to be said with regard to iDOome·tax. 
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111'. JINIl4Ieat (Tbe Honourable Sir Abdur Rahim): A lot haa betlll 
said already. 

JIr. BWl8D.bhIl Abdullabb.al LIlI": 1 will then if you want say very 
little about it now. With regard to the amendment that has been 
uccepted I say the right thing has been done and all praise is due to 
the Treasury Benches; and I hope that in assessing people of these 
classes they will show the same consideratioI! 8S Mr. Sheehy tried to 
explain. 1 believe that is sincerely meant and they will not ~e forced 
to produce their account books. I had  made one ~ pt  about 
~ r  We have heard It lot about these auditors. I hope 
the Finance Member will .aot make it a principle that accounts 
with audited report is only to be accepted. Only tig men can 
get their he.p; and the ufficers of the department should not t~ere o 'e 

only go intlo the accounts books of the poor people. 1 hope 1D oIlI.\' 
rare cases t.hey will go into the accounts on incomes of Rs. 1,500. 

Then, I will say that we have been baving a large revenue out of 
matches. We have got nearly 8i crores and I do £eel that 

12 NOON. in the administl'8tion of that the Finance Member will loolq 
for advice to the other people who are in the trade besides the oue 
foreign syndicate, and help 'other concerns with wood chemicals, etc., 
8S much, if not more than this syndicate, to be able to carry on this 
mdustry. I hal'e' nothing to say against the high opinion that the Hon· 
ourable the Finance Member may have of this foreign firm but in these 
days we cannot rely entirely for a large portion of our revenue of 8l 
crores on 8 toreign firm whioh has acquired nearly 80 per cent. of our 
trade. The syndicate or this foreign firm really and in sublltance belongs 
to a foreign nation, I mean Swedish and it bas now been found ouf; and 
openly announced that they are supplying all that is required for the 
Gennan annie.. Only two or three days ago I read in the newspapers 
that all important Swedish  concerns Bre working for German munitions. 
~o  we are getting as much as 81 crores from public in the shape of 
excise duty from the activities of this one finn, because they have 
captured 60 much of our business. This HOUle WOllld ba"e liked to mo\'e 
8D ameDdment with regard to this position and for due belp to Indian 
on ~ producing matches. The amendments that I moved last time 
were not accepted by the Govemment ana I withdra.w them on the 
~ ran e  given by the Honourable the Finance Member that he would 
consult trade and do needful and DOW efect haa been given to imem and 
I am glad. But I do hope that in the case of such B big revenue as 
Rs. 81 crores that comes from the excise on matches which is next almo8t 
to salt our Ind!an concerns wou!dbe encouraged and Government will take 
proper pre ~ t on8 to watch thiS concem and Bupervise its activities and 
al80 to realise it, always remeQlbering that this concern is manned from 
toP. ~  bottom by ,8 f?reign nation whose nationals are almost witliin·the 
t.ctlVlties of en~m e  lD the war and are wiUfngly or unwillingly working 
for the ~~  m their country. .• 

In thie oonne t ~n  you' have ~ to OODsicier very seriously another 
aspect of the ~e t~ D  WeraquU'8 ohemieals very ;badly fotvarious 
p~ aad. or ~ ~ we ban.to guard the :Dsaof· ohemioals 
and .thlS ·flna bas· .RU*an 8DOl'IIIDU8 quantity· ofibe' c:bemi'eals.. : Th.y are 
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:...t present in possession of those chemicals. If something happens to the 
Io'."eign managed factories. then not only the poor and the whole country 
./\lId our soldiers will lIot have matches and the Government will loae its 
revenue of 3t crore. but it may be that this public utility industry and 
the chemicals may be lost during these times and for sometime 'Which 
we want the most. Only ~ e t r a  after the little speech of my friend, 
tile }'inance Member, I purchased from the nlarket two match boxes to 
find out. whet,her they contained 50 sticks and if what quality they were 
made to be sold at half an annn. I do not want to make any remarks 
'8bout them but make a present of them to the Honourable the Finance 
.Member here in this HouRe so that he may see them and get examined 
for himself. I only wish to say this that I am anxious that this excise 
duty of 31 crores which is mostly taken from the poor people is now in 
the hands of a party which. in our opinion, does require a very careful 
:And controlled supervision. On last Saturday a communique was issued 
l hilt 50 stick" would bt' cont.inued instead of 40, and today you find in 
the Delhi mllrket the stuff thllt I have IIlready presented and which is 
mllrked 'Wnr Serville' in which there is ,"ery little phosphorus. You 
have also got. the price cont.rol nnd yet we find that the quality of these 
llJllteh ",ticks hAR been reduced ~' At least 50 per cent .  .  .  .  . 

IIr. Pnlident lThe Honourable Sir Abdur Ruhinl): Where is the ques-
tion of price cont.rol here? 

JIr. HuleDbbai .A.bdaUablaai x.qee: Sir, I am not quite satisfied with 
the way in which the excise finances of our country with regard ~ 
1 at ~'  arE' being looked after. Praises are in course >of being showered. 

~1 1 I Join in it, on the third reading of the Finance Bill about the way ill 
which generally the finances are being managed ~' the Honourable the 

~ nan e Member. His attention has also to be drawn to the fact that 
hecnuse he will have to handle much larger sums of money that 'Weare 
making available to a few suggestions here and t.here as to how he should 
1~ toO suve thoBe resouroes and t.helarge sums which he .is taking 'even 
)Jow from the people for the benefit of the war or for the benefit of the 
people. J do not wish to be long; I am only mentioning some of the 
points in which the flnllDces mn~' he looked into, when he h .. sueoetded 
in getting so muoh money. . 

'So fa!' .os the Suppl." Department is concerneq, I have very little to 
say. but J have alreadJ said before now that there is a lot. of financial 
c.)ntrol Illld to mv friend. the Baronet, and others let me tell ~em that 
J JlIlve never got' A single order without a tender and probably the loweat 
!ilnder. Finally I think that having regard to the circumstances in 
which we are living at present, We cannot make any serious complaint 
sbout the budget that the Finance Member has presented and is getting 
l1assed. In fact, both he and the Treasur,' Benches have shown that 
they realise that the people of this. country cannot. be taxed' any more 
<11)(1, . therefore, it is good he hah adtlpted this time 1 ~ pl"incipJe 
to n good extent aDd I say to him to get as mUM' more mtmey II.S he 
requirefl for the war by borrowing. I hope ·he will be· able . to bOlTo,.. 
11< Uttle m,ore money, I repeat tlle . prosperity, good will and equlllit1 
t.IJat will result ~rom the. successful calTJing Qui! of this wer will be, ~ 
olll.\' enjo.ved ~' the present generation but much· more by the future 



LBGIBLATWE A8SBMBLY [20TH MAllell 194~ 

LMr. Hllsenbhai Abdullabhai LalJee.] 

generations. The other day he said that we are moving through such 
changing times that he may have to alter the budget figures at a moment's. 
notice. There he is quite right. Every day some radical change or other 
is being made. But my request to him. is that it is u well-known fact 
that this country cannot bear any more taxation, and he nlust do his best 
to avoid taxing and creating bitterness among the poor and middle class 
pl·ople . ~ are really the backbone of this cOl;lntry. Ht: can go 011 
barrowmg If he must require and I shall be glad' ,if he imposes more 
sur-tax, super-tax and then excess profits tax, if borrowing caunot be 
done otherwise borrowing is the only and right and just thing to do. 

Dr •. P ••• Banerjea: Sir, there is a feeling among the Members of 
wy Party that the powers of thi& House have been restricted with regard 
to the discussion at this stage. 

JIr. Pruldat (The Honourable Sir Abdur Uahim): I do not quite 
follow the Honourable Member. 

Dr. P ••• BlDerjea: Sir, it has been felt thnt according to the usuaL 
procedure the debate has not bt'en allowed to 'Proceed in the manner .  .  . 

1lI'. Preaidat (The Honourable Sir Abdur Rahim): '1'he Honourable 
Member is not entit.led Lo suy that. lIe luust accept my ruling. There' 
are other ways of setting matters right if the Honourable Member is not 
satisfied with the conduct of l,usinees by the "Chair. But r.o long as I 
am in the Chair, the Honourable Member must accept my ruling. 

Dr. P ••• B&D8rjea: Sir, I submit to ~e ruling of the Chair, but ill> 
view of t:he feeling .  .  .  .  . 

Kr. PrelddeDt (The Honourable Sir Abdur Uahim): :No, the Honour-
Able Member cannot re6ect on the ruling of the Chair. 

Dr. P ••• BID ..... : I am not discussing it, but in order to make OUI" 
attitude quite clear I say that we shall refrain from participation in the' 
debat.e on the third reading of the Bill and will also abstain from voting' 
on the motion before the House. 

QUI Muh&m1DlCl Ahmad Eumi: Mr. President, 1 rise to thank the' 
Honourabltl the Finance Member for the little spirit of l'esponsiveness 
he bi\& shown in accepting one of the amendments, and I also thank Sil" 
Cowap,ii Jehangir whose appeal was probably the most effective one. I 
also congratulate him on the fact . that the number of his voters wm 
not be inoreased. Though I feel that it· 'is not in the· interests of the 
p&rty to which I belong, still by the help he has rendered to us, ,he .has 
hrought a little comfort to the people whose incomes are below Re. 1 1 00~ 

To this extent I and they must be thankful to him. As to the whole Bill. 
I am of the opinion that it is a bad measure. There is no doubt t~at 

we are iJJl quite in favour of .fighting.this war'. to ~  e ~  ~n  

'l'hi!l budget is intended to bring. re e~ e for thatpurpoee. 'But the-
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1nain objection that we have got to the Bill is that the finances are not 
in our hanuEi. We have got no effective control, we cannot do anything 
iu the matter. We are merely passive agents und, as such, it iH uselesll 
for us to support any meuHure of thisldnd. That wiII be the reason 
for my opposing this measure. Sir, I oppose the motion. 

Syed. Ghulam Bh.ik Nail'ang (East Punjab: Muhammadan): Sir, the 
attitude of my Party towards the Finance Bill has already been made 
clear by the speeches that were made during the consideration tltage. 
Nothing has since trRnspired, Sir, to effect any change in that attitude 
al\d I Himply say that we ar(' still opposed to the Finance BLI. 

The Honourable Sir Jeremy Kaisman: I do not intend to say anything. 

lIIr.Prelident (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill, a3 amended, be passed." 

The Assembly divided: 

Abdul Hamid, Khan a a~ r Sir. 
Ahmad Nawaz Khan, Malor Nawab 
Sir. 

Aiyar, Mr. T. S. Sankara. 
Ayers Mr. C. W. 
e ~r  Sir Gurunath. 
Caroe. Mr. O. K. 
ChandavUI'kar, Sir Vitbal Narayan. 
Chettiar, Dr. Rajah Sir S. R. M. 
Annamalai. 

CJow, The Honourable Sir Andrew. 
Dags. Seth Sunderlal. 
Dalal, Dr. Sir Ratanji Dinabaw. 
llaJpat Singh, Sardar Bahadul' Cap·. 
tain. 

Dehejia, Mr. V. T. 
o GhiaBuddin, Mr. M. 
Ghuznavi, Sir Abdul Halim. 
GopalRllwami, Mr. R. A. 
Gwilt, Mr. E. L. C. 
Imam, Mr. Saiyid Haider. 
Ismaiel Ali Khan, Kunwar Hajee. 
o Jehangir, Sir Cowuji .. 
Kamaluddin Ahmed, Shams·ul·Ulema. 
Khurahid. Mr. M. 

Kushalpal Singh, Raja Bahadur. 0 

Laljee, Mr. HUBenbhai Abdullabhai. 
Manavedan, Raja T. 
Maxwell, The Honourable Sir' 
Reginald. 

Miller, Mr. C. C. 
Mody, The Honourable Sir Homi. 
M'uazzam Sahib Bahadur, Mr. 
Muhammatl. 

Mudaliar, The Honourable DiWlliDl 
Bahadur Sir A. Ramuwami. 

Pillay, Mr. T. S. S. 
Prior, Mr. H.C. 
Raisman, The 'Honourllhle Sir Jeremy .. 
Richardson, Sir Henry. 0  0 

Sarker, The Honourable Mr. N. R. 
Scott, Mr. J. Ramaay. 
Sharns·ud·Din Haider, Khan Balladar .. 
Sheehy. Mr. J. F. 
Sivaraj, Bao Sahib N. 
Spence, Sir George. 
Stolies, Mr. H. G. 
Sultan Ahmed, The HonOl1ra"le· Sir. 

o SymODl, Mr. N. V. H. 
Thakur o~n  Captain. 

NOES-14. 

Abdoola Haroon, Seth Haji Sir. 

Abdul Ghani, Maulvi Muhammad. 

Rhutt.o, Mr. Nabi Bakah Illahi Bakah. 0 

I!:I!lak Sait, Mr. H. ,A. Sathat H. 

Ghulam Bbik Nairang, Syed. 

IaMail Khan,Haji Chaudhury Muham· 
,. mad. 

The motion W88 adopted. 

Liaqat Ali Khan, Nawabzada Muham· 
mad. 

Muhammarl Ahmad Kazmi, Qui. 
~ rt 1 a Sahib Bahadur, Maum Syed:. 
Nauman,·, Mr. l\luhammad. 
Siddiql1e AliKhan. Nawab. 
Umar Alv Shah, Mr. 
Yamin Khan, Sir Muhammad. 
Zafar Ali Khan, Mal1lana. 
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RESOLUTION BE MOHATOIUUM ON THE PAYMENT O}' ARREARS 
lo'ROM THE lWLWAY REVENUES. 

'1'he JIoaOurable Sir .Jeremy BlilmaD (}mance Member): Sir, I move: 

"That. t.bia .Auembly reCDllUDellda to t.ba Goveroor Genlll'lll in Council that. t.he 
I'ailway revenue8 be dHlared not.. a~ e before ~ let., April, 1943, .to repay to 
the depl"eciat.ion reBerve fund JDalnt.alDed for lndur.n State-owned l'allwaya, tbe 
bulalll'to oUt8lalldillil 011 t ~ lst. April, 1937, of loana ~en  from tabe .fed.to mae.1. 
railway dl'ficitB or to pa~' to general revennes any contribution or deficiency 1.U ont ~  
bution chae ;lIlder the J"t'8olution of this Auembly of t.he _h September, 1924, m 
respect. of tbe pel'iod hegillllillg 011 t.he lst. April, 1931, and ending ,on t.ht: 3bt March, 
1939." 

I do not intend to make a iOllg ijpeech on this motion for the simple 
reason that,the House having now adopted both the a ~ Budget and 
the General Budget bas in effect already approved the action which is to 
be formally sanctioned by t.his Resolution. In fact, I consider that this 
Resolution merely puts the formal seal of the House on the arrangements 
which they have atrendy accepted ond which were exphlined in full lD 
the Budget speech of my Honourahle Colleague, the Railway !llember. 
It is not necessary, I think, for me to remind the Hou!1e of t.he grounds 
-on which the previous moratorium Resolutions were approved b.v them. 
In paragraphs 8, 16 and 17 of the llailway Budget Speech, the details 
.of what we propose t.o do with the railway surpl\ls in the Budget year, 
1942-43, haye been explained lind it 'i!1 cleHr thllt thest' IIl·Ct'!isitll!t· II 
-continuance of the moratorium. The House has also approved Demand 
No. 9-A for 1942-48 for the repayment of about 71 erores to the depreciation 
fund in return of a portion of the loan taken from it to meet deficit-s in 
-certain past years and the implication of this grant is that no larger sum 
ihan this is being voted to the Depreciation Fund.- In short. Sir. the 
position about the moratorium may be said to be that unlike the usual 
kind of moratorium which is intended to protect the debtor from the 
necessity of meeting hi. due. to his creditors, the object of thia mora-
torium haa aLl along been to facilitate the payment by the ~a a  of 
1l8rtain monies to the general revenues which are, of course, the main 
-creditor. It is because under the Railway Convention the Depreciation 
Fund _ould have had the first claim on these monies that it waa lIeces-
-sary to adopt a moratorium. The position may be aaid to be BOmewhat 
'similar to that of a debtor who owed mone,· to his wife and a ~o owed 
money to a lot of outside people and the 1~rator m ia declared in order 
10 prevnnt him from applying the monies at his diapoeal to pay the debt 
to his wife instead of paying them towards the debts which he owes to OU1-
"Biders. Well, Sir, I Mid I would not make a long speech. I think the 
House is familiar with the main facts and they have already approved 
the arrangements in the two Budgets which are bAsed on the continuance 
ffl the moratorium for one more year. Sir, I move. 

'1Ir. PnIl4I1lt ('I.'he Honourable Sir Abdur Ra.him): Resolution moved: 

"Tiat this AMembly recommend. to the GoverllOl' General in Council  that. t.he 
"l'ailway menu..,. ,be e ar~ not. liable before the let. April, 1943, to repay to 
the depreeiatiou rell!lVe fund maintained for lndian Stat.e,oWDE'd railways. t.he 
balance ontlltandiag QIlt.he lBt April, 1917, of loanl taken from tb. fllftd to mE'et 
railwa, deficits -or k) pa1· to l(enenW revenues anv ~ ' t o  er: deficieacy ia contri· 
but.ion d1le u.der the reaolution of t.hi. Asaembly of t.be Dh SeDtembei. 1924. in 
reapeet. of the period beginning on the lit April, 1931, and ending on the 31st Karch 
19l!8." '" , 
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JIr: Pnaident (The Honourable Sir Abdur !Whim): 'l'bere is an amend • 
..ment 10 the name of Sir Ziauddin Ahmad. 

Dr. Sir ma1ldd1D Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural): Sir, I do not want to move the amt!ndment in my 
;name, but I want. to speak on the main Resolution. 

Sir, this question of the Convention of 1924 had been under discussion 
.ever since the war broke out. I would just draw the attention of the 
Assembly to the history of this Convention. When the Hailway Budget 
was proposed, it was suggested that the Railway Budget should be 
separated from the Geneml Budget and then Sir Malcolm Hailey, in 1924, 
· SUggARted and the Governor General in Council accepted the suggestion 
that it should be done bv means of a Convention and the Convention 
should be laid before the 'Legislative Assembly in the 'onn of a Resolu-
tion and the Assembly should be required to vote. Now, a Resolution 
was drafted by the Government, and Sir Charles Innes laid it before the 
Assembly on the 23rd March, 1924. Then that Resolution was referred 
to a Committ-ee. I tried to find out from the proceedings whether the 
Resolution could be referred to a Committee Bud I was told that this 
<lannot be done now. It is only in the case of a Bill that that could be 
done but at any rate that Resolution was referred to a Committee and 
· the Committee modified that Convention in some et~  and, Ultimately, 
it was accepted. Now, this Convention worked all right from 1924 on. 
wards and even in the time of scarcity when the Railway inoome waR not 
· sufficient to discharge its o ~t on  we continued to abide by the 
Convention. Now, when the war broke out the situation ohanged and 
· tbere has been a reference often from the European Group and allo from 
· other sides that  that Convention should now be revised, at least during 
· the war time and now, espeoially, it  il necessary for this reason tliat 
most of the money that the Railway Department is now getting comea 
-from the general revenuea. It is right and oorreet that we should mo ~ 
the Convention and pay largeJ' share to the general revenues from which 
the Railway derives moat of its income. 

Now, the Honourable the Finance Member no doubt has laid betOl'e 
· lIS a moratorium which. of course, is very necessary, because it is rea ~  

an improvement on the existing chaotio conditions· and beoaul8 the poIIi-
-tion will be wone if we do not accept it but I do beseech him not to 
take this reform piecemeal. Let him sit down quietly and moclify the 
· Convention of 1924: for war ~e  As regards the substance of it, there 
will be very little difference of opinion in principle bfltween the Govern-
ment and ouraelves.. The only thing is that it should be done and done 
really not for one year or two years but it should be done for the war period. 
If the Honournblethe Finanoe Member is very busy just at present for 
other reaHons, let him bring forward 8 llew Convention which m":v he a 
modification of the. 1924 Convention, which should work duriDg the war 
period. I am quite prepared to draft a llew Convention, if the Govern-
· ment would permit a non-official Resolution. r Rnid, for the Will' period, 
· because nobody can foresee just at present what would be-the conditions 
· after the War. But, at any rate, We litre pretty sure as to what is 
· happening now and what would ecmtinue to happen so long as the ~ 
continues. Therefore, I do },fIseeeh bim that we should not b.e a e~ to 
-extend thlA amlngemebt which I t'Onsidel' toO be exooelfingl.v unsatisfactorY 
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to be extended year after year." I '$rill tell later on how it is n ~ a tor ' 
to us. I suggest, that you should not, have It casual re ~ t n  you 
should quietly sit down, work out. the eta~1a  t enta ~ thiS. em~  
into confidenoe. and ask the Rouse to appomt a. Comuuttee touamme 
the draft of t ~ new Convention which should rema.in in operation during 
t,he war. 

Now, I tell you how it II! working unsatisfactorily; that is, as far as 
their contribution to thc general revenue is concerned they l:U'e not making. 
any contribution at all. In the first instance, if you refer to th(e explunu-
tory memorandum issued by the n"ilWBY Board at the time of the Railway 
Budget, you will see that in the first instance they paid off our ar"eara 
of the past year, even they gave us back our arrears for 1941-42 and 
now, whenever any further contrihution was given, th"y did not oall it 
a contribution but t ~  ~  it an 'a ano~ payment' for the year 1942-
43. Therefore, any sum which will be paid will be Rupposed to be an 
advance payment for future years so that we will be able to get nothing' 
after .the war, if the war continues for several yearA. 

The Honourable SIr Andrew Olow (Membtlr for Railways and Commu-
nications): I must corre(,t the Honourable Member. We have not reached' 
the ,position of making advance payments. We were paying. off previous· 
'lOD tributions. 

Dr. SIr ZiauddJn .&hm1Cl: I refer you to· the Explanatory Memorandum 
a oopy of which I can get from the Library and in that .Memorandum it 
is put down: "advance payment dut'! in 1948-44, Rs. 4 crores". When· 
I ·finish my speech I will show the pa~ of the Explanatory Memorandum. 
80 thiR money which they hava been paying to us is not a kind of 
contribution for the 'war purposes. It is just like the Lease-Lend ·.arrange-
ment which we have with America. What we should do iR to very ('are-
ftlllv cdrisider our Convention of 1924 and find out how it should be-
modified keeping in View the war· conditioQs. But we should not forget 
that the income of the RailwaYfl is '1'8ally derived from ~ e general 
revenues and it is just and fair that they ought. to make a substantial' 
contribution for war purposes. tt seems desira.ble that the major portion 
of this ought to be subsmibed to the general revenue and they ought to-
put al little' 8S possible inwbat they can tbe 'Depreciation Reserve' and 
'Reserve'. because these are the two nsft'les ¢ven to the. RRme thing. 
And, I·think. we s1tould also consider how, mu('h ',,'e oU'l'bt to put <lOWD" 
under the Reserve 80 that we may make up the sh6rtC'ommgs of our-
repairs and renewals as snon RS the war is over: Therefore, r 'do heseeell 
the Honourahle the Finance Member that although we aeeept his sugges-
tion at present sO that it may eep t ~ .things J!'oing, it is very desirabJ.-
that we should now dmft 8 revised' Convention to re'place' the Oonvention 
of 1924. 

'With these words, I support the. motio\,! and I ~ep t my request (1)at 
the Convention of 1924 ought to 'he revised.. : 

., Mr. I":'"nia!'u iI. _ella ~m a  CentrirJ. Divieion: ~on- amm an' 
RQI'al),: Sir,. the te801 ~ on  as it stands, is on ~e o~ Wlobjootionabhl. 
But]; want to .l1lUe ·certain. reservations Qn acoount o ~e' fact that .the· 
~o 1 a 8 have begun to eam . Dot merely .a a Nault of the wat 'but fforD' 
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heavier and ever-heavier rates and fures. inl'ome frolll which runs into ten 
crores, of r\$pees. It is not, t ere ~e  t~t the, Railway B,oard are now 
in any inlpecuniouiconditioll. And, i.f, it is the wish of the Railway Board 
that we should at, the end of the next. year make good whatever deficits 
may be due either to the Depreciation ,F,und or to the genetal revenues, 
I am prepared to consider that on merits. In the eourse of the year a 
comprehensive !'esolution is to be brought forward for the purpose pf review-
ing the Convention of 1924. At this stage, therefore, I am not going to 
offe!' any elaborate criticism except to say, that, if. eventually a revision of 
a right  kind is going to take place, I am prepared to forget what has 
happened in the pa.st. I only wish to invite atterition that at present it 
is neither nece.,:snr.Y loo pay back to the Depreciation Fund even after a 
,year, nor to the reserves if any remaining, but to devote all surpluses to 
three things. and that atter making a one per cent. payment, to the genE-ral 
revenues, the rest of the surplus should be spent not, in adding 10 the 
depreciation reserves nor in creating heavy general reserves but to three 
things. The Houlie is awart' that under the Niemeyer Award the Itflilwo.y 
was to have certain income before the assignment of n o~e-ta  lmder 
the Government of India Act, 1935, waR to be made to the Provinces. Now 
that railway reventJes should be the basis of payment to the Provinces is 
not a fair proposition. So long aIJ the Railway hUR 1I0t put its house in 
Qrdel' , 80 long as iiM >own ,employees have not got any approach even to a 
minimum wage and the tendency has always been to cut their wage::'. the 
policy should be to repair the wrongs done to the workers during the last 
t.en years. 

I think, the Honourable the Communications Member, will remembu 
that the Inchcape Committee had pointed out that in, BailwayS, capitoll 
was being favoured at the expense of revenue, which'lI1eans, that what 
are capital charges are being defrayed from revenue, that 'what is a r.apital 
burden becomes U burden on the customer of the Railway, instead of 'being 
a burden spread over a number of years. In many other, ways, ,&8 I 
pointed out during thb general discussion on the Railway Budget, Beil-
way revenues are being diH,rt-ed to ~ 8nne  a.nd the net, re~ ~ of th,at is 
that both the rates and fares are bemg kept hIgh Rnd theTtillway worker, 
who is the backbone of the railway transport service, has' no~ yet been 
restored to the pOilitiOIl in wllicb he was before the depreflsion. I can recall; 
Sir, that, in 1929. Sir George Schuster promised th$t 50 lakhsof rupees 
will be laid asidt' for increasing the wages of the poor people. Thll!l was 
also later on a recommendation of the Royal Commission on LabOltI'. 
Nothing of thatlrind has been done. What has been don!! ~ in the D,ega-
tive direction. The progress has been in the direction of the tail, snd I 
shall suggest for the consideration of the Railway Board that before they 
pay anything either to the Depreciation Fund or to the reserves anything 
in excess of one per cent. to the general revenues, they must firRt put 
their own house in order, 

., Since the lut post. war depression set in, so far,as I remember neorly 
118000 workers were retrenched. Most of them were thrown to the 
o ~e  several thousands were demoted. Now, Sir,-the ~or  'demotion', 
so far 8S I knew it, came into existence only in 1981. _ Demotion mesnt 
that a' worker who was earning Rs. 60 today:Will 'Dot' be o ar~ but 
be will be' Biked tb take, ,ay, Rs. M or ~t out. The hi#heroftioeftl, if 
there is a teD. 'por cent. out for one year ~ en  combine' ,tb l'iftt. ' ~ , • 
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clamour that even the Seeretary of 86ate is afraid. But the poor workt-r 
in his thousands can be brougbt down to a much lower aeaie of living-
when the original scale of Ih'ing itself was not sufficient, without :.mybody 
shedding a tear. The working classes on the railways have not e~  tfHat-
ed fairly, and until that is done, l.1ly question of repaym8llt to the ut'pre-

at~on fund.or the reserves must be held in abeyance. The other-day. 
I tried to bnng to the notiCl' of this Ilouse the lunatic action, if I ruay 
say so. of an officer in the Railway Board who en~ even elcJDP.lltary 
sanitarj amenities to 700 clerks in the Clearing Aecouate Ofticc. The-
Chair was pleased to rule that it was not of sufficient importanue to 
deserve an adjournment or the House, but the Chair was also p e~  to 
declare that it was a very import&1lt matter. When they a!·e tmrn ~  

Rs. 30 crores as surplus, look at the condition of the clerks in this city of 
Delhi, in this p~r  town. ill the Clearing AccountR Offict' .von have 
a most· unhappy spectacle of 700 clerks being refused elementary sanitary 
amenities. Can you imagine anything more horrible than that 700 clerks 
should be kept waiting in 8 queue for releasing themselves in resronp.e 
to a natural can? And yet when my motion of adjournment was ft'ad. 
out, I found the Treasury Benches enjoying a laughter at my expell8a. 
What a tragedy! I could also laugh. It bas its comic side. T flgree; but 
the tragedy is ife&ter. In this House we are barely 140. but the 15anitl'ry 
amenities are one latrine to 18 ... 

Mr. Prt8ldlnt. (The Honourable Sir Abdur Rahim): Tht' HonourRble 
Member is going beyond the BOOpe of t.his Resolution. He must speak to 
the Reaohltioa t' ' ~  

Mr. 11.1DD'4U •• Mehta: T Am trying to desClribe-this is a m ~re illus-
tratiQIl ...... . 

Irr. PteIl4eDt (The Honourable Sir Abdur Rllhim): It iR too (ar. 
fetched. 

JIr. Jug., ••. Meld&; I would only draw attention to the mentality 
wkieh 'Votes away Cl·oreS to the central revenues but which denies c!le)JJt'n-
tlQ'y amem.esto. itll OWil employees. I shall leave it at that. I was 1I1so 
~ a ~t siBce ].Q2g Utt' worker iQ the railways, while the railways 
ar6 geUill.g !CIOded with Cl'Ores of rupee, is suttering an economic dppres-
sion .... 

Mr. PMlcl.t. (The Honourable Sir Abdur Rahim): Today being FridBY 
the HoUM-wlll now: adjourn and meet again at 2-15 P.M. 

'l'be Allembly then adjourned for TJunch till a Quarter Past Two of the 
Clock. . 

The 88en ~  To-assembled· after Lunch at a Quarter Past Two of the 
Clock, Mr. Chalrtnan (Syed Ohulnm Bhik ~ ran  in the .Ch80ir. 
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.vear, . but my pOint was that. before you made the8e payments, you sbould 
tuke mto cWlSldernt.ion tht:. \'arious points 1 hllve mentioned, namely, that. 
~'o  cannot pay to general revenue. or to any other interest anything frum 
the .ruilway revenues until you have done your duty to your own empJoyees" 
particularly at. a time when the cost 01 living is mounting up beyond 
reasonuble levels. 1 was also submitting that, since 1929, when t.p.e mil-
way worker WIlS promised al1 increment of wages Ly 50 lakhs, he has 
steadily suftered b,) the shrinkage of his  income, and, therefore, thel!e· 
claims of other fUllds have no right to have priority over the lIlinimum 
requirement of tbe railway worker. These 50 lakhs were not given in 19'J9, 
but soon after a retrenchment of one lakb. 18,000 men was nlade, demo-· 
tiol1s which reduced sometimes the incomes of workers to 40 per ~en~  

took place, and, t.hereafter, a wage cut of 10 per cent. was levied for. two-
years, and, thert'Rfter, a permanent reduction i.n wages of the so-culled 
lJew entrants was carried. out which reduced their income from 10 to 00-
per cent. The totdJ loss which the railway wage ea.rner has suBel'ed in. 
t he course of the last 12 years is somewhere in the neighbourhood of &I:"'en 
crores; not that the railways had no money, not that the railways even in 
the time of depression had not sufti.cient resources to treat the worker!,;, 
fairly, but it was u policy to conceal the revenues, to divert revenues to-
deny the railway \\-orker the minimum due to him. I, therefore, r~e r.t 
thh. stage that even at the end of next year no payment should be nsade· 
until these OOIlsid()rations are borne in IJllnd. And today these consiUcrll· 
tiollii are such that they must keep a close watch on the rising prics level, 
lind Becording t() the Committee which the Government themst>hea-
lIppointecJ,--.and here I want the assistance of the Labour Department itself 
which had appointed the Committee,-which has recommended that a8· 
from 1940 any 11 per cent. rise in the cost of living should be followed by 
1\ neutralisation of its effect on the workers' scanty income. 

~o  Sir, T say that since the Rau Uommittt>E' reported, the rise in the· 
('ost of n~ hilS hecome not 11 per cent .. , but 51 pel' cent., and, therefore, 
until Government Blake ~ good, they have no right to consider theae ·Rur-
pluses as really 1!lll'piuBes. They are not surpluses until you ,have dis-
charged your duty to the worker and while I am wholly in favour of what 
is being given to provinces, I must also Bay that this bounty to the pro-· 

n~8 much aa it is welcome, should also run parallel to the duty ",hich 
the ~ a  Qwe to their employees. In addition to this, new problema 
have arisen during the war, and they have panicularly become neute· 
during the last few months, and before any attempt to pay back to Depre· 
ciation FUIld is thought of, they should first see that their employees in 
all danger zones are treated fairly and justly and tbat their pOBition is not 
w0!"8ened. Remeruber, Sit'. that the railway workshops and the rBilwR" 
employees today [11'(, 6S important 8S. the soldier. Please resd the· 
ndveriisements in' t.he press, and wast IS very properly  referred to the 
soldiers would applv. including the high salary given, ample food, clothing 
or any other facilities. to the soldier, and the railway worker should he 
giv.en· nil thO&le nm<:nities. I ~  that the .rail,,!,ay':worker !s a ~o er  if' 
1!lOt in the fighting ll'le, but behlDd the ft.zhting bne, and he 1S all Important 
and as eSllential as the soldier in the futhting line. Unlesl this soldier" 
behi.nd the fighting line gets wbat the soldi.er gets in the front line, the war-
cannot bE' ('amed on efficientl:v. What 111 happening too-y 00. the F..-
CORAt? There are ntmours, there is menace, t,here is need far evacuation,. 
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a~  railway represt'utath'e.1I have come to Delhi to ask for facilities. All 
:sorts of rumours lire afloat. 1.'he head' office of the East J ndiun Ra.ilway 
Administration is Lreakilib uP' at Calcutta and going to Lucknow. A large 
number of staff will be taken hom Calcutta to Lucknow, and all I wish t..o 
say is, 'when they art' being asked to leave Calcutta and join at Lucknow, 
they should be put in the same position, if not better, i.l which they were 
when they were at Calcutta. That is absolutely essential. For lo\'e or 
money. they are n:)t getting housing accommodation, ~n  without }illusiug 
:accommodation what can they dQ? They may be ordered to go to Luckuow, 
'but where are they to go? They are in a worse position than refugees. 
Refugees naturally attract sympathy, while these people who ~o trom 
'Calcutta to LucimC\w are not merely in the position of refugees, but they 
:are l'<lquired to do eertain dllties; they must be cared for with 80licitude 
and sympathy, and, therdore. I wish that four things should be done, by 
the Railway Board bp.fore passing over even at the end of the next year 
the so-called overdue dehts to the Depreciation Fund or to the gener;l] 
:revenues. My first suggestion is that they must re ~re to the Railway 
worker what he Ims lost during the last 18 years; 'they should take note 
·of the mounting price level. In the last 18 years I estimate that 1he 
railway worker has lost seven crores of rupees of his remuneration per year 
-as a result of re[using to give 50 lakhs which was promised in lw,a9, re-
trenchments in 1931-82, ,,"age cut in 1988-84, new rates of wages from 
1984-85, and the mOl:nting cost of living today. In addition there l\I'e these 
'Provident Fund extensions which Are expected to cost 72 lakhs, which I do 
maintain I\re 8 flen hite. compnroo to 30 crores surplus which the Rtrilways 
'have. With these SUbmissions, I say that I have no objection whatt'ver 
'to the poetponement of the so called arrears, but .when they are paid, th" 
'points I have malle must be first taken into consideration and the ,,'rong! 
'done to the worker shouid be righted. his financial position should not be 
'worsened as a result of t ~ war, and for any mounting price level in the 
eost of living he must be fully compensated. 

ft. Koaoarable B1r adre1r Olow: Sir, we seem to be continuing some 
,of the old discusfoiohs. The question of the convention to which my 
'friend, Dr. Sir Ziauddin Ahmad, alluded was raised by a cut moticm on the 
Railway Budget, nnd the question of what should be done for labour, I 
. think, was also miRed' in the general discllssion on the Railway liudget, 
· and I would :mgge .. t that it is not. strictly germane to the motion moved 
'by my Honourable Colleague. I do not propose .. therefore. to di8(lll1l8 the 
question of latrines at the Railway Clearing Office, 8S I feel that that 
·t.hesc aTe matters which Mr. Jamnadas MehtB would have done mu:;,h 
"better to refer to t ~ Controller of RaDway ~ o nt  who had never heard 
· of them, than to attempt to adjourn. the House during the considere.tion 
6f, the most important Bill of the year. I will onlv say as regards his 
enera~ re~ar  on 1llbottr, that if the record 0' the Railw.y Board Is 
'examined over the 18 yean. or over any other period he cares to chOO8e, he 
~ 11 ~ t at it is ,,, very. creditable ane n ~  In fact, in discuslJing the 
'(',onvention-I do not think the Honourable ~em er was present here-
·on the cut motion moved by Sir Frederiek James, I indicated that· one of 
the reasons why, in .Il!y view, 'in pe~ time the cOnvention"s proyision8 
· were, no longer nppropnate was that ,that we e~e taking 8 more geru;raull 
' e~ of th«! need,. of labour than had been taken at the tim!,! when the 
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Convention was IJU8tJBa aud had in consequence incurred expenditure on 
a 8 a ~ that WaS n<lt at that time envieaged. 

. -
As regards the point made by the HonourablE; Doctor 1 mUltt Ildmi·f; 

that. in one respect the memorandulll from which he ":U8 quoting is 
perhaps a little misltlading, becautle it does allude to advance payments, 
which looks as if some advancepuyment was being made.Buf; nctoolly, 
the conclusion re ~ e  is that no surplus accrues until toe arrears of one 
per cent. contril,ution have been paid off, and the paym.e.nts.weare making 
this ,ear and lJext year are going to pay our past debts in that re pe ~  

We have not yt'It reached a position when our debts are wiped out, D~ 

when it will be nece&s&ry to consider how pllyments which are surplus to 
ohligations are to be treated for purposes of finance. That position. may or 
may not be reacLed next year, and as J suggested in the debate on the 
cut motion, the qUt'iltion that has been raised by Dr. Sir Ziauddin Ahmad 
is one that can more convenientlv be conside1'ed: when we know a little 
more about the financial progress" of this year. It will be time then to 
consider whether you want a permanent revision of the Convention or 
whether you require another interim arrangement. I have a1r~  eXp1'esB-
ed my pUl'ely perAonal opinion t.hat the devising of a system which may 
meet. hot.h the netlds of war and of peace, is likely to prove rather difficult. 
But if the estimates which I put forward in connection with the 1'IIilwoy 
budget are fulfilled, obviously II position will be reached when SQllle fresh 
arrangement will be essential, and at that time it can be noniidered. 

Dr. Sir Ztauddin Ahmad.: I hllve 1I0W got II copy of I he Explanatory 
IHemorandum, and may I draw the HOllourahle Member's attentioJl to 
page 6, item (iii) "'here it says: . I . \ 

" .... Advance. pllvmeul "f tht· anwulIl  due ill 1943-44 on ",,('ollnt of the one-
fifth of the surplus on 'the wOI'king of ('ommercial lines. ~ ' .• " '. 

. . ~ 

This is really \ I.:!I'.V couiusiug, ulld 1 thoilght t.illll Ihe alIlount was 
I'cally going to be paid in advance. 1·'01' that reatlou I sugget;ted thut the 
('ollvention of 1924 requiren revision for war time, and 1 hope ··that the 
HOl\ourahle Membt.J" will tuh it up. 

The Honourable Sir Andrew Olow: 1£ we were making 8. defin\te pay-
ment, that woulrl btl quite cUl'rect. I must express my regret to the Hon-
ourable Member that this is not put in a very elear fashion, but, the hct 
is that we reac;led a certain calculatiou last year on the basis of certain 
assumptions, and although we have now I1bandoned the assumptions we 
have continued the method of calculation. I explained that in f;oone 
detail in my origilud hHdge.t speech and I would particularly draw uttention 
to paragraph a of that speech. In framing the budget for the pre('.eding 
year we did melude these payments and then regarded them as advance 
payments. ~ have since been advised that we have DO right to regard 
these as advance payments until we have repaid the auas which ware 
owing to the genernl revenues, so tha.t the p ~'ment  we are making are 
being taken by ms Honourable Colleague in salL,faction of the debt owed 
to general revenues on account of the faet ·that (wer 8 considerable uumber 
of years the I'ailwayt! were not. even able t.o PR.' Hw one per cent. contri-
bution. 

o 
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As thiR mllJ ~ t.he last time'on which I ha;ve the honour of addrussing 

this House, 1 would just like to express my regret at leaving it, and also 
my thanks for the consideration which the House has consistently "'flbown 
to me. 

1Ir. CJhaIrmaD (8yed Ghlilam Bhik Nairang): The ~ t on is: 

"That this Anembly rel:ommend. to the Governol' General ill Council that tbe 
railway reYell11U be declared not liable belfore the lat April, 1943, to repay to 
&he depreciation l"eaern fund maintained fl)r Indian State-owned railway., the 
la1anc,e outstanding 011 thl' bt April, 1937, of loana taken from the ,und to meet 
'railwAy defidt. or to pay 10 ~enera  rf'venues an,· ~ontr t on or deficiency in contri-
batioD due under the resolution of t.hi, Auembiy of the Dh September, 1924, in 
.-..peet of the period beginning on the 1st April, 1931, and finding (1ft f.he 3111t March, 
1939." 

The motion Will; adopted. 

t= 

1Ir. OhaInDan (Syed Ghulam Bhik Nairang): Mr. Prim'. 

(Mr. Prior being-absAnt.) 

Sir GeoJoae Spence e ret '~' Legislative Department): Sir, .Mr. 
prior ~ not moving this motion (rc Weekly Holiday!> Bill). 

THE AGRICULTURAL PRODUCE (GRADING AND MARKING) 
AMENDMENT BILL. 

'!'he Boaoarable 1Ir. H .... Sarker (Member for Education, Health and 
Lands): Sir, I move: 

"That the Bill to amend the Agricultural Produ('e (Oracling and Marking) Act, 
1937, be taken into couideration." 

Sir, the Bill is a very short and simple 011e. The object of the Bill 
has been cl-early stated in the Statement of Objects and Reasons which hns 
been circulated to Honourable Members. At. this stage, I do not. want to 
make any long speech justifying my motion. Sir, I lIIove. 

1Ir. Ohalrman (Syed Ghulam Bhik Nairang): The question is: 
"That. the Bill to amend the Agricultural Pl'Oduce (Grading and Marking) Act, 

.1937, be taken into consideration." 

The motion was adopted. 

Clauses 2 and 3 were added to t,he Bill. 

Olause 1 was added to the Bill. 

The Title aud the Preamble were added to the Bill. 

"fbe B0Il01U'&IIIe 1Ir. •• &. Sllker: Sir, I move: 

"That t.he Bill 0. paued." 
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AKBNDIIBlII'l' BILL. 

Mr. OhlJnDla (Syed Ghulam Bhik 'Nairang): The e t ~n is: 
"That the sm be puMd." 
The motion was adopted. 

THE INDIAN TOLLS (ARKY) AMENDMENT BILL. 

8ir G1Il'UD&t.h ..... oor (Government of India:· Nominated Ofticial): Sir, 
I move: 

"That the Bill furt.her to ameud the Indiau Toll I (AnDJ) ~  1S01, be akeu 
into conaideratioD." 

This is a small amending Bill. The Act was pauecl a8 long ap .. 
1001 and the only amendment that was made was in 1927 to include the 
Air Force in a~ t on to the. army. Having been, passed 88 ~on  • 8a 
1001, the termmology of secbions 2 and :J are very m ~  out of (late and 
has been occasioning some difficulty in interpretation under modern con-
ditions. The main object of the Bill is therefore to clarify certain ex.prea-
sions and to bring the terminoiosy in consonance with present,:eondiMons. 
There is no question of the introduction of any new principle. Sir, I 
move. 

Kr. Ohairman (Syed Ghulam Bhik Nairang): 'l'he question is; 

''That the Bill further to amentl the Illdian ToU. ~rm  Act, 1901, be taken 
into conlideration ... 

The motion was adopted. 

Clauses 2, 3 and 4 were added to the Bill. 

Clause 1 was added to the Bill. 

The TiUe and the Preamble were added t.o thE' Bill. 

Sir Gurunath .eWOOl: Sir, I movE:': 

"That the Bill be puaed:" 

Kr. Oha.trm.an (Syed Ghulam Bhik Nairallg): The question is: 

"That the Bill be palsed." 

'rhe lIIotion was adopted. 

THE CANTONMENTS (AMEN DMENT) BILL. 

Sir Gurunath .ewoor (Government of India: Nominated Official): Sir, I 
move: 

"That thE' Bill f\ll·the!" to ummll} the Cantonments Act 1924 be taken into 
consideration. .. • •  ,  , 

~n e ~ e Ca~tonment  Act was la.st amended about a year ago, many 
,practical difficulties have come to notice in the working of the Act. The 

~en ment  concerned are miscellaneous and range over various provi-
sions of the Act. The purport of each of these amendments is explained 
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m the Notes on ClaUI8I &l)d aa none of them are really of 1I81'ioUi ..,ort-
anee, I do not think they call for any comment at. this stage. I, t.here-
fore, move that the Bill be taken into consideration. 

1Ir. 0IaIirm1ll (Syed Ghulam Bhik Nairang): The question is: 
"That thi Bill fuaher to UD8Ild ,..." Cantomraeat. ACt, 1_. be taken D~ 

oouaiderat.ion ... 

The mooon waa adopted. 

Clause 2 W8B added to the Bill. 

Clauses 8, 4, 5, 6, 7, 8, 9, 10, 11 and 12 were adeled to the Bin. 

Clause 1 was added to the Bill. 

'l'be Title and the Preamble were added to the Bill. 

iIIr &1U'UD&U1 ]leWOOl: Sir, I move: 

"Tba' t.he Bill be ~  

III. ·0IIairmAa (Syed Ghulam Bhik Nairang): The question is: 

""That. the Bill be puaed.·· 

The motion W88 adopted. 

STATEMENT OF BUSINESS. 

The Honourable Kr. M. S. Alley (Leader of tht; Rouse): Sir, for the 
three official days next week, the business will be the voting of supple-
ment-ary demands, the disposal of tbe Bill olltstandillg from the current 
list, and the consideration and passing of the Statistics Bill III repori,pd by 
the Select Committee. The only remaining item of business for the current 
Session is the Motor Vehicles Bill on which the Report of the Select Com-
iMttee is expected to be presented early next weeK in time to admit of the 
Bill being disposed of on Tuesday, the 81st March, which i8 the last official 
dny of the Session. 

The em ~ then adjourned till Eleven of the Clock, on Monday, the 
28rd March, 1942. 
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